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CORRIGENDA

In the Legislative Assembly De-
bates, Budget Session, 1042,—

(1) Volume 1, No. 1, dated the
11th February, 1042, page
31, line 20, for ‘ Muslims "’
read ‘‘ Muslim "’ ;

(2) Volume I, No. 15, dated
the 5th March, 1942, page
708, line 20 from the bot-
tom, for ‘ Suppression’’
read ‘‘ Supersession ”’;

(3) Volume IT, No. 5, dated the

"~ 17th March, 1942 —

(i) page 1207, line 4, delele
the full stop after the
word ‘‘ statement”’ ; and

(ii) page 1285, lines 5 and 22,
Jor ** The Honourable Sir
Homi Modi ”’ read ‘‘ The
Honourable Sir Homi
Mody "' ;

(4) Volume II, No. 7, dated the
19th March, 1942, page
1357, line 15 from the bot-
tom, for *‘ The Economist
news'  read ‘° The Econo-
mist news- >’ ; -

(5) Volume II, No. 8, dated the

20th March, 1942, page
1422, line 13 from the bot-
tom, delete the second
‘f that *’ at the end of the

f

(6) Volume II, No. 9, dated the
23rd March, 1942,—

(i) page 1429, line 1, snsert
the word ‘‘is ” after the
word ““ blood ”’ ; and

(ii) page 1457, line 8 from the
bottom, read ‘‘ are '’ for
the word ‘‘they”; -

(7) Volume II, No. 11, dated
the 26th March, 1942, page
1539, line 18 from the
bottom, for the word
‘“who” read ‘“ why ™’ ; »

(8) VolumeII, No.13,dated the
1st April, 1942, page 1651,
line 21, for the word
‘“ attacks "’ read *‘ attack *’;
(9) Volume II, No. 14, dated
the 2nd April, 1942,—
(i) page 1688, line 17, for
“It.is given to C class”
read “‘ I said that A and B
class”’; . .
(ii) page -1693, line 22, for
‘“Syed Murtuza Sahib
Bahadur ** read ‘ Maulvi_
Syed Murtuza Sahib
Bahadur ”’ ; and

(iil) page 1729, line 19 and .
page 1730, line 9 for
“Diwan Bahadur Sir
A. Rameaswami Muda-
liar ” read ‘*‘ The Honour-
able Diwan Bahadur Sir
A. Ramaswami
Mudaliar *'.
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LEGISLATIVE ASSEMBLY
Thursday, 5th March, 1942.

The Assembly met in the Assembly Chamber of the Council House at
[Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in
the Chuir.

STARRED QUESTIONS AND ANSWERS.

(@) ORAL ANSWERS.

[EMERGENOY CoMMmissioNs To NoN-ENemMy EUROPEANS IN RovaAL ARmy
MepioaL Corps.

118, *Mr. Govind V. Deshmukh: Will the Defence Secretary please
state :

(a) if the Royal Army Medical Corps in India has been thrown open
to medical practitioners of non-enemy KEuropean descent,
whether British subjects or not, for emergency commissions;
if so, what the grounds for doing so are; and

(b) how many medical practitioners of non-enemy European
descent and from which countries have been given emer-
gency commissions in India?

8ir Gurunath Bewoor: (a) It is possible in exceptional circumstances
for non-British subjects to obtain emergency Commissions in the Royal
Armiy Medical Corps. The policy in this matter is laid down by His
Majesty’s Government who control all matters affecting recruitment to the
Royal Army Medical Corps.

(b) None.

Mr. Govind V. Deshmukh: Has not the policy been modified in viaw
of the war situation and the scarcity of getting the practitioners?

Sir Gurunath Bewoor: I mentioned, Sir, that the policy regarding the
recruitment to the R.A.M.('. ix controlled by His Majesty’'s Government,
and not by the Government of India.

Mr. Govind V. Deshmukh: Was it not the policy of His Majesty's Gov-
ernment before the war to take Europeans from all countries?

Sir Gurunath Bewoor: The Wur Office policy permits of recruitment of
non-enemy doctors, who are not British subjects, to emergency Commis-
siont in the Royal Army Medical Corps in order to maintain establishments
of the Corps overseas, whether in India or anywhere else.

Mr. Govind V. Deshmukh: May I ask since when this policy is being
Jollowed ?

Sir Gurunath Bewoor: I am not aware of it.
(699 )
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Mr. N. M. Joshi: May I ask if these Commissions are open to Indiuns?

8ir Gurunath Bewoor: 1 belicve a certain number of Indians in England
have joined the Royal Armiy Medical Corps.

Mr. N. M. Joghi: May 1 ask why it is not open to Indians in India?

_ 8ir Gurunath Bewoor: Because this is a different corps and is under the
War Office.  We have our own corps, the Indian Medical Service.

Mr. Govind V. Deshmukh: Cannot the Indians in India be admitted
to this service on the same salary and conditions?

. Sjr Gurunath Bewoor: The Indians are admitted to the Indian Medical
Service. We can take in it as many doctors as can come forward.

Mr. Govind V. Deshmukh: In view of the war situation, will ihe
Honourable Member make s reference to His Majesty's Governm:nt that
Indians in India be taken in this Corps on the same conditions and salary?

§ir Gurunath Bewoor: It is rather a suggestion and not a question. T
have already mentioned that this is & British Service. We have our own
service to which we already take our doctors, Besides, the conditions of
the British Service are, I think, not muech better than those of the Indian

Medical Service.

PosiTioN or EmErgeENcY CoMMIssIONED OFFICEBS vi# a vi8 CANDIDATES
EMERGING FROM INDIAN MILITARY ACADEMY.

. 119, *Mr, Govind V. Deshmukh: Will the Defence Secretary please
state :

(a) whether candidates admitted to the Indian Military Academy
ahout a year ago, or such as would be admitted hereafter,
have a preferential claim over persons who have been given
King's emergency commissions in the Army since the year
1940; if so, what the reasons for giving them preferential
claims are; and

(b) what the position of the nersons getting King’s Commission in
the Army ie vig a vis the candidater who pass through the
Indian Military Academy?

8ir Gurunath Bewoor: (a) and (b). Cadets admitted to the Tndian
Military Academy after Januarv, 1940, on heing commissioned ave treated
in all respects in the same wayv as other emergenev commissioned officers.
Cadets who entered {he Academy in January, 1940}, having taken the open
competitive entrance examination in October. 1939, were given nermanent
commirsions on passing out.  The Tndian Militarv Academv is now onr
exnctly the same footing as other Officers’ Training Schogls -spd no differen-
tintion is mnde hetween cadets who graduate from the Tndian Military
Academy and cadets who graduate from other Officers’ Training Schools
and the length of the course of training is also the ssme.
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DISCRIMINATION AS REGARDS SALARIES TO RETIRED CIVIL SERVANTS ON RBOALL
' FOR Mrurrary DuTy.

120, *Sardar Sant Singh: Will the Defence Secretary please state
if it is » fact that the Indian retired civil servants when recalled ﬁor
military duties are paid lesser pay than the English and Anglo-Indisn
Civil servants recalied and recruited in the same rank? If so, what is
the difference in salaries and the reason for such difference?

Sir Gurunath Bewoor: Retired civil servants—Indisn, Anglo-Indian ot
English—who undertake military duties do so voluntarily. When employ-
ed on military duties, they receive either the pay of the appointment plus
20 per cent., their pension being held in abeyanee, or they receive their
pension plus 25 per cent. of the pension, whichever is favourable. No
distinction is made as between English, Anglo-Indian and Indian civil
servants, but when the retired civil servant receives the pay off appointment
plus 20 per cent., a difference arises owing to the fact that the retired
English civil servant draws pay as mm emergency King's Commissionad
Officer, while the retired Indian or the Anglo-Indian civil servant gets the
pay as an emergency Commissioned Officer in the Indian Land Forces.

ALLOWANOBS TO FAMILIES OF OFFIOERS, ETO., TAKEN AS WAR PRISONERS
BY THE JAPANESE.

121. *8ir ¥. E. James: (a) Will the Defence Becretary be pleased to
state what allowances are paid to the wives and families of officers and
men of all services who have been taken prisoners of war by the Japanese?

(b) By what authorities are these allowances paid?

(c) In the case of wives and families not domiciled in India, are any
special arrangements made:

‘(i) for the education of their chi'dren, and

(ii) for any interim period during which the necessary formalities.
are completed ?

Sir Gurunath Bewoor: (a) Wives and families of officers and men of all
services who have been taken prisoners of war continue to receive the
allowarices or allotments arranged by the officer or soldier before proceed-
ing on field service.

(b) These allowances are paid by the Controller of Militarv Accounts
concerned.

(¢) (i). No special arrangements are made.

(ii) Pending completion of formalities, local Military Commanders
are being authorised to pay limited advances direct to families.

Sir ¥. E. James: Is the Honourable Member aware that families of
officers of the Malayan Volunteer Defence Force and other similar auxiliary
forces, who have been taken prisoners during the figchting in Malava and
Singapore, have now been evacuated to Tndia? Tf ro. can he say whaot
arrangements have been made for the payment of allowances to these people:
while they are in this country pending permanent arrangements being made:
bv His Majesty's Government? ' :

- 8ir Gurunath Bewoor: Government are aware that a cértain number of
people  lisve ‘beén made prisoners and their families are being evacuated

A2
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to'India. The orders, which have been issued authorising the payment by
Brigade, Area and Station Commanders of advances to families of British
military service people arriving in India from Malaya, Burma, etc., apply
equally to families evacuated to India of British enlisted’ members of mili-
tary volunteer corps in Hongkong and Malaya. The amounts to be paid
vary according as the local authorities here arrange for the lodging and
feeding of these families, or whether they arrange for their lodging only and
not their feeding, or whether they do not arrange for either and the families
make their own arrangements. I would supply to the Honourable Mem-
ber the detailed information if he so desires.

Sir ¥. E. James: With regard to the answer to part (b) of the question,
I think I understood my Honourable friend to say that the autherities for
the paymeni of the allowances were the military accounts officers concern-
ed. Would he explain precisely what that means? Does it mean the
Military Accounts Officers at the Headquarters of Commands or does it
mean the Military Accounts Officers at the District Headquarters?

Sir Gurunath Bewoor: It meams the Military Accounts Officers, the
Con::ollers of Military Accounts who are in the different Command Head-
quarters.

Bir F. E. James: May I put it to the Honourable Member, as he will
doubtless be aware, that this will cause a great deal of inconvenience on the
basis of the existing distribution of Commands. Take, for instance, the
Southern Command. The Military Accounts Officer is stationed at Poona,
whereas that Command, as the Honourable Member is aware, is extremely
extensive.  Therefore, the families may experience great difficulty before
these formalities are carried through.

Sir Gurunath Bewoor: That difficulty is recognised, and it is with a
view to get over that difficulty, that these orders have been issued auth‘nris-
ing the Brigade, Area or the Station Commanders to pay advances straight-
away, while the Controller of Military Accounts is getting through the
formulities and fixing the exact amount. Tt will always be open to any
familv which is in difficulty to approach the nearest Station Commander
who will then take action.

Sir ¥. B. James: With regard to the answer to part (c) of the question,
there are numerous cases of families including children being evacuated to
thiz country. T understood my Honourable friend to say that no special
arrangements were being made for the education of these children. Ts
that the case?

Sir ‘Gurunath Bewoor: I do not know whether the Honourable Member
is referring to the families of the recent evacuees or generally to families left
in India. But I may mention that Army Children’s Schools provide a
free education for the children of British officers and other ranks if they
desire to avail themselves of it, and such schools are opened at stationa
where there is any such number of children a8 would justify the opening
of such 8 school. As regards the other children the Eduecational Com-
rmissioner with the Government of India has issued a pamphlet which gives
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details of the various educational facilities available in the whole of India
at various stations, and if the Flonourable Member would like it, I would
let him have a copy and copies can also be had from the Educational Com-
missioner with the Government of India. As regards the evacuuted
families, the idea at present is to evacuate them to their home country as
soon as may be convenient.

8ir F. E. James: I am much obliged to my Honourable friend for the
information. Would his Department take steps to see that the information
with regard to educational facilities available is made fairly widely known
through a Press Note or something along that line. It would very greatly
relieve the anxiety with regard to children on the part of those who are
temporarily stationed in India.

Sir Gurunath Bewoor: I will do that.

WAR EXPENDITURE SETTLEMENT BETWEEN THE INDIAN AXD His MaJEsTY’S
GOVERNMENTS.

122. *Dr. Sir Ziauddin Ahmad: (a) Will the Honourable the Finance
Member please state what is the agreement between the Indian Gov-
ernment and His Majesty’s Government about the financial settlemens
on war expenditure?

(b) Is it & fact that the cost of all the articles purchased by the Supply
Department for His Majesty's Government is debited against the Defence
Department at present?

(c) If the answer to part (b) above be in the affirmative, will Govern-
ment ')show in the Defence Budget the liabilities of the British Govern-
ment?

The Honourable Sir Jeremy Raisman: (a) The attention of the Honour-
uble Member is invited to the Budget Speech for the year 19040-41 in which
the agreement reached between the Government of India and His Mujesty's
Government in regard to the apportionment of defence expenditure during
the period of the war has been fully explained.

(b) No.

(c) Does not arise.

LorrY ACOIDENT ON READING RoAD, NEW DELHI.

123. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the
Home Member be pleased to state if there was any lorry accident result-
ing in deaths on the Reading Road, New Delhi, in front of the Sanatan
Dharam Temple otherwise known as Birla Mandir?

(b) How many persons were killed in that accident?

(c) Is he aware that there is great vehicular and pedestrian trafic in
front of the Birla Mandir and Hindu Maha Sabha?
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(d) Is he prepared to consider the desirability of diverting the logr{
traflic to the Maude Road from that portion or the Reading Road whic
lies in front of the two buildings mentioned above between the crossings
of Havelock and Scindia Roads? If not, why not?

The Honourable Sir Reginald Maxwell: (a) Yes. The accident sccurrad
on the 5th September, 1941, when a lorry in attempting to avoid a child
who was in the rondway struck three persons sitting on the pavement.

(b) Three.
(¢) Yes.

(d) The possibility of diverting heavy traffic to avoid this portion of
Reading Rond has been considered more than once by the Dclhi Provincial
Administration but no satisfactory alternative route is available.  The
suggestion that traffic should be diverted to Maude Road is impracticable as
like the Scindia and Havelock Roads, it is also a narrow road pussing’
through 8 residential area.

Mr. Lalchand Navalrai: May T know from the Honourable Member 1f
this accident was purely an accident, or was the lorry driver liable for
causing this accident?

The Honourable Sir Reginald Maxwell: He was liable in the sense that
he was driving the lorry which struck the people in his attempt to avoid a
child who was in the roadway. I do not imagine he was to blame.

Mr. Lalchand Navalrai: Tt was not on account of his negligence?

The Honourable Sir Reginald Maxwell: From the account I have receiv-
ed, it does not auggest negligence. T am not acquainted with the full
detnils. If the Honourable Member wants to know the full details, T
must ask for notice.

Mr. Lalchand Navalrai: Was the rowd at that time overcrowded? Ts
the road a narrow one?

The Honourable Sir Reginald Maxwell: I have said the road is a narrow
and crowded one.

REVIsION OF SCALES OF PAY FOR INDIAN CrviL AND POLICE SERVIOES.

124. *Qaxzi Muhammad Ahmad Kazxmi: (a) Will the Honourable the
Home Member be pleased to state whether revised and lower scales of
pay have been enforced for the new entrants to the various services under
the Central Government with the exceptions of the Indian Civil Service
and the Indian Police Service?

(b) Is he prepared to state the reasons for making these exceptions?

. (e) If the question of revising the scales of pay of these two services
is under consideration, is he prepared to state since when it has been under
such consideration and when Government is likely to come to a decision?
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(d) When were the revised scales of pay for the other services
referred to in part (a) above enforced?

The Honourable Sir Reginald Maxwell: (a) Yes, except in the case
of certain Bervices.

(b) The questior: of the revision of the rates of pay for new entrants
to the Indian Civil Service and the Indian Police was exhaustively con-
sidered along with the question of the revision of the scales of pay for
vew entrants to the various services under the Central Governmeng, It
was ultimately decided by the Secretary of State that the question should
be deferred until the future recruitment to, and conditions of service of,
these Services came under general review.

(c) The question ie not under considerution at present.

(d) In September 1933.

Lieut.-Oolonel Sir Henry Gidney: Will the Honourable Member please
=tate whether he is aware of the fact that similar old scales of pay are
given to subordinates who are recruited from Ingland for railways called

“‘covenanted hands'' ¥
The Honourable Sir Reginald Maxwell: 1 am not aware of that.

Lieut.-Oolone] Sir Henry Gidney: Will the Honourable Member please
take notice of that”

The Honourable Sir Reginald Maxwell: 1f the Honourable Member
would put down o question, I will find out whether it is relevant to

the Home Department.

Lieut.-Oolonel Sir Henry @idney: It is a central service and so it
musgt refer to the Home Depariment.

The Homourable 8ir Reginald Maxwell: 1 have said that revised rates
of pay were introduced except in the case of certain services. The
services in respect. of which it was not introduced were the Zoological
Survey, Class I. Survey of Indis, Clasg I, the Indian Ecclesiastical estab-
lishment, the Medical Research Department, Military Assistant Surgeons
in civil employ and a few miscellaneous posts.

Lieut.-Oolonel Sir Henry Gidney: But not on railways.

The Honourable Sir Reginald Maxwell: There is no mention of rail-

wayr in my list.

OPENING OF A BrOADOASTING STATION AT KaRACHT.

126, *Mr. Lalchand Navalrai: Will the Honourable Memher for
Information and Broadcasting be pleased to make a statement in this
House in regard to the opening of a broadcasting station at Karachi,
gpecially on the following points:

(a) when the station is likely to be opened;
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(b) whether a building has been selected; if so, in what locality;

(c) whether the construction work has started; if not, what the
cause of the delay is; and

(d) whether the required material has arrived from America or the
country in which orders had been placed; if not, what steps
have been taken to expedite the delivery of the required
material ?

 The Honourable Sir Reginald Maxwell: (a) According to the latest
information, the station is likely to be ready by the 1st Mareh, 1948.

(b) Yes, on Frere Road.

. (c) Btructural modifications will be taken in hand as soon as negotia-
tions for securing the building sre complete.

(d) A part of the equipment has already been received. Ag regards
the remaining equipment, priority assistance has been arranged and the
1anterial is expected to arrive by December next.

Mr. Lalchand Navalrai: Hus the selection of the establishment been
12ade for this Radio office”

The Honourable Sir Reginald Maxwell: I do not imagine that the
establishment would be appointed until it was ready to work.

Mr, Lalchand Navalral: Will it be by a selection board or by the
officers of the Department?

The Honourable Sir Reginald Maxwell: I want notice. This is not
included in the original question.

Mr. Lalchand Navalrai: Will the Honourable Member consider the
advisability of confining the selection of' the establishment to the local
prople ?

(No answer.)

STATEMENTS LAID ON THE TABLE.

Information promised in reply to unstarred question No. 33 asked by
Mr. Lalchand Navalrai on the 7th November, 1941,

RETURNS oF INCOME, ETC., IN RESPECT OF THE INCOME-TAx OFFICES IN THE
SIND AND BALUCHINTAN ASSESSMENT RANGE.

(), (b), (c) and (e). The attached statement contains the information required.

(d) Exact figures are not readily available, but notices are generally issued under
these aub-sections in the majority of cases.

(f) The information is not readily available.
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Information promised in reply to part (a) of starred question No. 112
“and unstarred questions Nos, 47, 49, 50 and 51 asked by Qazi
Muhammad Alhmad Kazmi on the 11th November, 1941.

FAILURE oF THE C1viL PUBLICATION DEPARTMENT TO SUPPLY CERTAIN MoOTOR
VeaicL.e RuLes To THE MoTor TRANSPORT, LAHORE.

Starred No, 112.—(a) The following is the result of the enquiry :

i ecember 1940, the Editor, Motor Transport, Lahore, asked for the regular
sup(;:{ I';fDGazette of India containing notifications, etc., and a copy of the Motor
Vehicles Rules, 1940 of Delhi, Ajmer-Merwara and Baluchistan.  As the separate
publications of the Rules referred to were not available with the Cen\gd Publica-
tion Branch, 3 copies of the gazette, dated the 30th March, 6th April and’ 27th April,
1940, respectively, containing the above Rules were supplied to-the Manager, Motor
Transport, Lahore, on the 20th January 1941.  Apparently the Manager did not look
into their contents carefully as he informed the Central Publication Branch that the
copies supplied were not wanted by him as they did not contain the required Rules.
It may be added that the Motor Vehicle Rules of Baluchistan and Ajmer-Merwara
are available for sale to the public with the Traffic Branch of the Police Office, Quetta
and the Secretary, Provincial Transport Authority, Ajmer-Merwara, Ajmer and that
the Rules for Delhi are under print and will be available for sale shortly. Steps are
being taken to stock a few copies of the Rules in the Central Publication Branch.

(ii) The delay which occurred in arranging for a regular supply of the gazette for
which a remittance of Rs. 15 was received in February 19041 was unfortunately due
to the fact that the name of the Manager, Motor Transport, Lahore, was erroneously
not entered by the subscription clerk in the list of subscribers maintained in the Central
Publication Branch. The Motor Transport Manager's wrong references to previous
communications also contributed to the delay. Necessary arrangements have since
heen made for the regular supply of the gazette.

(iii) The Bengal Motor Vehicler Rules, as already stated in veply to parts (b)
and (c) of the question, are not stocked by the Central Publication Branch. The
Manager's first letter on the subject which was addressed to the Superintendent, Gov-
<ernment Printing Press, Calcutta, was wrongly delivered in the - Government of
Indin Press, Calcutta. The Manager of that Press instead of sending it to the
Bengal Government Book Depot, passed it on to the Central Publication Branch for
compliance. This letter was unfortunately lost in the Central Publication Branch.

‘SUPPRESSION OF THE CLAIMS OF CERTAIN MusLiM (CANDIDATES FOR APPOINT-
MENT IN THE IMPERIAL VETERINARY RFSEARCH INSTITUTE.

U'nstarred No. }7.—(a) One.

(b) snd (c). Government are unable to trace any such recommendation by the
«Commission.

(d) There is no communal reservation in respect of these posts requiring high
technical qualifications.  Subject to communal preference to the extent indicated in
feplfy to part (e) of the question, the appointments are offered in the order of
preference indicated by the Commission. No question of passing over Muslim
opndidates, therefore, arises. -

(e) Government have recently decided to reserve the right, in filling these posts, to
appoint & Muslim candidate even if he is not the first nominee of the Federal Public

rvice Commisgion, provided he finds a place in the list of candidates recommended
by the Commission as suitable.

FAOILITIES FOR STUDIES IN AND OUTSIDE INDIA TO THE STAFF OF THE
: IMPERIAL VETERINARY RESEARCH INSTITUTE.

Unatarred No. j9-—(m) Five members of the staff of the lmperial Veterinary
Research Institute applied for and were granted such facilities during the last ten years.

(b) One.
(v) Does not arise.-
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SQHOLARSHIPS FOR STUDIES IN THE IMPERIgL VETBRINARY RESEACH. INSTIROTE.
Unstarred No. 60.—(a) Yes. -
(b) Two years.

(c) Rs. 180.

(d) Onlw two scholarships have been offered so far. Nomne of theu was offered to
4 Muslim, as no suitable Muslim candidate applied.

'

PROCEDURE FOR SELECTION OF CANDIDATRS FOR CLERICAL VACANOIES IN THE
IMPERIAL VETERINARY IRESEARCH INSTITUTE.

7natarred No. 51.—(a) Prior to 1836 appointments to clerical vacancies were usually
made from candidates who applied specifically for each vacancy. Since then the
procedure has heen to maintain a waiting list of applicants for all such poste as
they fall vacant. The Deputy Director interviews all applicants possessing necessary
basic qualifications and compiles this list in order of merit, paying due regard to
~communal reservation rules. ' ’

(b: No competitive examination is held to fill vacancies in clerical posts at the
Imperial Veterinary Research Institute.

(¢c) Does not arise. )

(d) Eleven posts. The procedure bas already been explained in reply to part .(a).

(e) Does not arise.

(f) Yes 30, of whom 26 were Hindus, 9 Muslims, 3 Christisns.and 1 Sikk.

(g) The reply to the first part is in the negative. The second part does not arise.

L s e
Information promiscd in reply to starred question No. 68 asked by Mr.
Govind V. Deshmukh on the 23rd February, 1942.

ACCIDENT CAUSED TO AN INDIAN LADY BY A MILITARY LoORRY.

(2) It has been ascertained that a lorry driven by an Indian recrnit, did hit a
tonga. The case has been investigated and Government are satisfied that the occur-
rence was a pure accident and there was no intention to cause it deliberately; the
.driver was a novice. No cadets were concerned and the lorry contained Indian

‘recruits.
(b) and (c). Do not arise in view of the reply given to part (a) above.

MOTION FOR ADJOURNMENT.

NoN-RELEASE OF MaAuLANA HABiBUL RAHMAN, ez-PRESIDENT or ALr-INDIA
MAJLIS-I-AHRAR,

Mr, President (The Honourable Sir Abdur Rahim): 1 have received
xotice from Qazi Muhammad Ahmad Kazmi of his intention to move
for the adjournment of the business of the Assembly in order that he
may discuss a definite matter of urgent public importance, wviz., the
{ailure of the Government of India to release Maulana Habibul Rahman,
ez-President of All-India Majlis-i-Ahrar who is detained under the
Defence of India Rules in spite of his having become subject to serious
heart attacks and partial paralysis and is being kept almost in solitary
confinement in Montgomery jail. Under whose otders is this gentleman
being detained? ) .

< ¢

Qazi Muhammad Ahmad Kagmi (Meerut Division: Mubammadan
Rural): 8o far as I know, and so far as I have been able to enquire, he
is detained under the orders of the Government of Indisa. ‘



710 LEGISLATIVE ABSEMBLY [5TE MarRcE 1942

The Honourable Sir Reginald Maxwell (Home Member): That is not
the case, Sir.

Mr. President (The Honourable Sir Abdur Rahim): As regards his
iliness, 1 suppose it 1s the 1ail authorities in the first instance who are
to take any steps? Is it not?

Qazi Muhammad Ahmad Kazmi: The jail authorities do not provide
suficient allowance to call doctors from outside, and it is very difficult
for him to meet the expenses himself.

Mr. President (The Honourable Sir Abdur Rahim): I suppose it is
the Local Government then who have got to see that he is provided with
necessary food and medical facilities. This seems to be purely a matter
for the Local Government.

Qazi Muhammad Ahmad Kazmi: Is the Honourable the Home Member
sure that he is not detained under the orders of the Government of India?

The Honourable Sir Reginald Maxwell: Yes, Sir. I am sure.

Mr. President (The Honourable Sir Abdur Rahim): The motion is
out of order.

ELECTION OF MEMBERS TO THE STANDING FINANCE
COMMITTEE.

Mr, President (The Honourable Sir Abdur Rahim): I have to inform
the Assembly that the following Members have been elected to the
Standing Finance Cemmittee, namely:

(1) Major Nawab Sir Ahmed Nawaz Khan,
(2) Mr. E. L. C. Gwilt,

(8) Maulana Zafar Ali Khan,

(4) Mr. Umar Aly Shah,

(5) Mr. Amarendra Nath Chattopadhyaya,
(6) Dr. P. N. Banerjea,

(7) Kunwar Hajee Ismaiel Ali Khan,

(8) Mr. H. A. Sathar H. Essak Sait,

(9) Dr. Sir Zisuddin Ahmad,

(160) Mr.. Saiyid Haider Imam,

(li) Shams-ul-Ulema Kamaluddin Ahwmed,
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(12) Sardar Bahadur Captain Dalpat Singh,
(18) Mr. N. M. Dumasia, and
(14) Mr. T. Chapman-Mortimer.

REPORT ON THE PROGRESS OF THE SCHEMES FINANCED
FROM THE GRANTS FOR RURAL DEVELOPMENT.

The Honourable Sir Jeremy Raisman (Finance Member): 8ir, I lay
on the table a copy of the report* on the progress of the schemes
financed from the grants for Rural Development.

EILECTION OF MEMBERS FOR THE STANDING COMMITTEE FOR
THE DEPARTMENT OF SUPPLY.

The Honourable 8ir Homi Mody (Supply Member): Sir, 1 move:

“That this Assembly do proceed to elect, in such manner as the Honourable the
President may direct, five non-official Members to serve on the Standing Committee to
advise on subjects with which the Department of Supply is concerned.’’

Sir, I do not need to say more than a few words in support of this
motion. When a similar motion was moved by my predecessor in office
it met with a somewhat unhappy end,—the Assembly rejected it. The
ground for the rejection appeared to be that several Honourable Members
were not satisfied that the number of seats offered to the Assembly was
adequate; and as Government did not think fit to increase the number
thev rejected the motion outright. I think they might have moved an
amendment to increase the number of seats but they did not do it. So
far as I am concerned, 1 am holding the olive branch to my Honourable
friends and am offering five seats to the Assembly. I hope this motion

wil! be accepted. S8ir, I move.
Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That this Assembly do proceed to elect, in such manner as thq Honoum))le the
President may direct. five non-official Members to serve on the Standing Committee to
advise on subjects with which the Department of Supply is concerned.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): I may inform
Honourable Members that for the purpose of election of members for
the Standing Committee for the Department of Supply the Notice Office
will be open to receive nominations up to 12 Noon on Saturday, the Tth
March, 1942, and that the election, if necessary, will take place on
Tuesdav, the 10th March, 1942. The election, which will be held in the
Assistant Secretarv’s room in the Council House between the hourg of
10-80 am. and 1 r.M., will be conducted in accordance with the principle
ot proportional representation by means of the single transferable vote.

#Not included in these debates, but a eapy has been placed in the Library of the
House.—Ed. of D.




THE INDUSTRIAL STATISTICS BILL.
The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar.

(Commerce Member): Sir, 1 move:

“That the Bill to facilitate the collection of statistics of certain kinds relating
to industries be referred to a Select Committes consisting of Maulvi Muhammad
Abdul Ghani, 8ir Muhammad Yamin Khan, Mr. Jamnadss Mehta, Mr. K. C. Neogy,
Raja T. Manavedan, Mr. N. M. Dumasia, Mr. E. L. C, Gwilt, Mr. C. C. Miller,
Mr, N. M. Joshi, Dr. Sir Ratanji, Dinshaw Dalal and the Mover, with instructions
to report on or before the 16th March, 1842, and that the number of members whose
presence shall be necessary to constitute a meeting of the Committee shall be five.”

1 consider, Bir, that the Bill that 1 heve ‘the honour to recommend
the acceptance of the principle of to this House today is a very important
Bill. Honcurable Members have been asking innumerable questions about
the growth end development of industries in this country. Some two
years back when a question regarding protection to a certain industry
came up for my ccusideration | found myself in the unenviable yosition
of possessing little facilities for obtaining statistics of any kind; no
information relating to that particular industry was available in the Gov-
ernmeut orchives. I understand that in 1923 or till about 1923, there
wans an industrial statistics section which compiled certain statistics, but
that ws a result of the retrenchment then embarked upon, that section
was closed and from that date there was no comprehensive organised
attempt at collecting industrial statistics. There were, of course, one or
two publicutions issued by the Director General of Commercial Intelli-

nce and Blatistics, but they referred only to certain industries. No
doubt the Cotton Statistics Act guve Government the right to compel the
textile indurtry, in particular, to furnish certain kinds of statistics; but
apart from that the statistical informnation regarding industries which the
Government of India possessed was of & very meagre character. The
Department at once considered how this great gap in our information can
be filled. and the then Director General of Commercial Intelligence,
Dr. John Mathai, was specially requested to put forward proposals with
a view to obtaining statistics of industrial development in this country.
His report was considered by Government and the proposal to undertake
legislation was then placed before the Industries Conference which was
held in December, 1939. That Conference recommended that the Central
(Jovernment should undertake legislation. It is in the coneurrent field
of course and the Provincial Governments can undertake legislation on
the subject; but for the purposes that we had in view it was essential
that there should be similar statistics compiled from all provinces with
reference to industries in each of these provinces. Any single provinee
undertaking this legislation would hardly be serving the purpose that the
Central Government have in view, or that the industrialists huve in view,
or that those gentlemen who want information about industrial develop-
ment in this country and particularly economists who are surveying indus-
trial development and want to make their own contribution to the theory
and development of industrial life in this country have in view.

The proposal was then placed before the Conference of Labour Minis-
ters because it was .essential to get the Provincial Gevernments to agree
te such legislation. That Conference of Labour Ministers also endorsed the
suggestion for Central legislation on this subject. In particular that Con-
ference was of opinion that the collection of certain statistics relating to
industries and labour was most desirable, that the ecollection could be done
if there. was statutory backing or compulsion behind it, and that the best

(72)
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method by which statutory ccmpulsion can- be exercised was through
un Act enacted by the Central Legislature. The Conference  also laid
emphasis on the fact that the value of the statistics would depend almost
entirely ¢n the adoption of a uniform procedure and uniform methods,
and that if this uniformity were to be achieved the power of making rules.
under the Act should be subject to some kind of eontrol by the Central
Governiment.

The next step which the Central Government had to take was on this
recommendation of the Conference of Labour Ministers to consult the Pro-
vincial Governments and this was done. And I am glad to state that
the Provincial Governments unanimously supported the proposal for the
colleeticn «f these statistics ny a statutory Act under the compulsory powers
exercised by the Provincial Governments. As 1 said, in one province
already, the province from which my Honourable and learned friend,
Mr. Deshmukh, comes, viz., the Central Provinces and Berar, there is &
Collection of Statistics Act. We propose to follow very closely the legis-
Iation on the subject which has been adopted by that province.

Sir ¥. E. James (Madras: European): Has the Honourable Member
got any ussurance that the proviness will, in fuct, utilise the powers which
are going to be conferred on them by this Bill?

The Homourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
The replies that I have given show that they are quite enthusiastic about
this proposal, and I take it that once it has bzen passed they will collect
the statistics.

The proposal in its final shape as embodied in this Bill which is
before the House provides for the collection of statistics relating to
severu] subjects mentioned in one of the clauses of the Bill,—all matters.
relating to factories or any class of factories, i.e., concerns which come
within the definition of the Factories Act or are declared to be such under
powers conferred by that Act with particular reference to the output of
their works and in some cases to the consumption of raw material. 1 may
say that with reference to the Cotton Statistics Act itself there was a lacuna
found by the Education, Health and Lands Department. [t was anxious
to estimate the amount of imported raw cotton used in the various mills
as apainst indigenous raw cotton used by them. Under that Act there
was no power to compel that information being provided, and that Depart-
ment wus considering the drafting of a Bill to enable them to do that.
No.- that a more comprehensive legislation has been taken all that inform-
ation can be collected and 1t has been found not necessary to utilise the
powers under that Bill. In fact the Cotton Industry Statistics Aet of
1926 may well be repealed now when this Bill becomes law.

Sir, it is in these circumstances that I propose that this Bill should
be taken up for consideration and referred to Select Committee. I did
not wish to be understood that I was rushing the legislation through
and therefore I have myself moved that the Bill may be referred to @
Select Committee. But, as the House will see, alrendy m_ro *years havg
been taken up with all the preliminary,—and T may add, _mgwtzibty pre-
liminary,—steps that the Government of India had to take in consulting
various conferences and various Provincial Governments. I personally
would like this Bill to be on the Statute-book at as esrly a date as
possible and that is the reason whv I have suggested that the Select
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Committee may report by the 16th of March. It is my hope that this
Bill wiil go through both the Houses during the current Session.

Mr. President (The Honourable 8ir Abdur Rahim): Motion moved:

“That the Bill to facilitate the collection of statistics of certain kinds relating to
industries be referred to a Belect Committee consisting of Maulvi Muhammad Abdul
Ghani, Sir Muhammad Yamin Khan, Mr. Jamnadas Mehta, Mr. K. C. Neogy, Raja
T. Manavedan, Mr. N. M. Dumasia, Mr, E, L. C. Gwilt, Mr. C. C. Miller, M.
N. M. Joshi, Dr. Sir Ratanji Dinshaw Dalal and the Mover with instructions to
report on or before the 16th March, 1842, and that the number of members whose
presence shall be necessary to constitute a meeting of the Committee shall be five. *

My, N, M, Joshi (Nominated Non-Official): Sir, 1 have great pleasure
in supporting tbe principle of this Bill. I am sure the whole House will
agree with the Honourable the Commerce Member that statistics are
very necessary in order that the new policies which we may adopt are
well-founded. The subject of this Bill, therefore, is very important
Unfortunateiv, the Government of India huve taken too long to consider
the question of legisiating in order that we should bave adequate and

proper statistics on the subjects which go to form our new industrial and
labour policies.

So far as I know, Bir, this subject was first considered by the
Iraperial Statistical Conference in 1920.  After that the Bombay Gov-
ernment introduced a Bill similar to the one which we are considering
today. That was in the year 1924 and the Government of India are
following the IBombay Government now. Then, 8ir, the Indian
Economic Enquiry Committee which reported in 1925 =ulso considered
this subject and made certain proposals. Then the Royal Commission
on. Indian Labour considered this subject and made proposals on the
Jegirlation on the subject in the year 1931 about eleven years ago. Then,
tsir, there was a report by Bowley and Robertson, made in 1938, which
also recommended that provision should be made for the collection of
statistics. Then, Sir, the International Labour Conference in the vear
1939 passed a Convention regurding the collection of stutistics. CUnfor-
tunately, the Goverrment of India do not take much interest in the
work of the International Labour organization and decided not to take
any steps for the ratification of that Convention. . . . .

The Honourabis Diwan Bahadur Sir A. Ramaswami Mudaliar:
Question?

Mr. X. M. Joshi;: . . . That was in the year 1939. Then, Sir, the
Honourable Member has also referred to the legislation passed bv the
“Pentral Provinces (Government. The onlv remark which I would like to
‘make, Sir, is that the Government of India have lost their initiative. If
some Provincial Government passes a legislation. then only the Gov-
ernment of India can move. I think, Sir. this is a reverse process. The
Government of India should take the initiative and should lead the
provinees towards rcform and not wait for the provinces to show them
the way.

Then, Sir, the Industries Conference met ip 1989 and the Ministers
Conference met in 1040 and discussed this subject and we are now



THE INDUSTRIAL STATISTICS BILL 715

considering this Bill in the year 1942 T feel that this procedure is very
dilutory and the Government of India would do well if they learn to
transact their busmess a little more promptly.

I agree with the Honourable Member that legislation on a subject
of this kind should be Central. In the tirst place, if the statistics are
to be of much usc for national purposes, the statistics should be uniform.
Secondly, Sir, unless we have uniform statistics throughout the country,
we shall not be able to undertake steps for the standardization of condi-
tions as regards production and as regards labour legislation. From both
these points of view, Bir, Central legisiation is necessary.

Sir, I understand the desirability of consulting the Provinciul Gov-
crnments in passing legislation of this kind and the Government of India,
therefore, acted wisely in considering this subject in a Conference with
the Provincial Ministers. But, Sir, I could not understand this: If
the Government of India introduces legislation after consulting the
Provincial Governments then why should not the legislation be made
applicable to all the Provinces directly by our legislution instead of
power being given to them to apply it or not. I would like the
Government of Indie to adopt a bolder policy in this matter. I have
ulready made plain that I am not against consultations with the Provincial
Governments. That consultation is necessary, but after that consultation
is made, any legislation that may be passed should apply to the Provinces
without power being given to the provinces that the legislation should be
applied or not. 1 fcel, 8ir, that if the Government of India follow the
present policy of practically leaving everything to the provinces, I fail
10 understand the utility of legislation by the Central Government.
Moreover, if after s Conference with the Ministers, Central legislation is
to be passed and that Central legislation is not to apply to the provinces,
1 consider that the Government of India and the Central Legislature
stultify themselves. A debate in the Central Legislature becomes a mere
scademic. debate. '

I would, therefore, like the Government of India to continue their
policy of consulting the Provincial Governments but after that consulta-
von to pass legislation so that it will apply to all the provinces without
any further power being given to them to apply it or not. Moreover, if
vower is given to the Provincial Governments to apply the legislation to
that province or not, our object is not served. Our object is that there
should be a uniformn policy adopted by all the provinces and if certaim
provinces will not apply the Bill to their territories the object of the Bill
is frustrated. I, therefore, suggest, to the Government of India that they
should consider the remarks which I make on this subject very seriously
when they bring fcrward legislation on similar subjects hereafter.

Considering the Bill itself, it seems to me that the Bill falls into two
sections. There is a section—8 (I) (a)—which enables the Local Govern-
ment to collect statistics on any matter relating to factories. The
Honourable Member indicated in his speech that the statistics which mav
be collected regarding factories will be the statistics regarding productioi,
use of raw material and other matters. I think that a census-of pro-
duction is very necessary and the statistics regarding production is very
useful. The collectior. regarding the use of raw material too will be
useful. But what I-do not understand is this, that the Government of
India restrict these statistics to factories only. Factory industries are
not the only industries which we are developing. We are developing
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wining industries, and I do not know why the = Government of 1ndia
should not have included mining along with the statistics for prolu.tion,
raw material and other things. Then there are other industries, planta-
tions which produce tea, coffee, rubber, etc. Why should not the Gov-
ernment of India b+ interested in the collection of statistics regarding
plantation industries?

Sir P. E. James: And pepper!

Mr, N, M, Joshi: I would include pepper m the plantation industries.
Then the most nnportant statistics which we need are those regarding
agriculture. I Ao wot know why the Government of India should ex:lude
agriculture from the purview of this Bill. T would, therefore, like the
Select: Committee to consider the question of giving power to the Local
Governments to collect statisties as regards agriculture, mining, planta-
tions and other industries. We should also have statistics regarling
shipping, the life and conditions of seamen, regarding the work done by
workers in docks, londing and unloading and the building industry. I do
not wish to give a full category of all the industries regarding which we
should collect statiztics.

The second part of the Bill deals with the coliection of statistics
regarding welfare work, the welfure of labour and thas conditions of labeur
1 tuke it that this part will apply to ull industries and to all occupations.

I do not wish 10 deal with the details of the matters on which
statistics should be collected, but I would like to make one or two remarks.
My first remark is that this section does not make provision to collect
rtatistics regardiny the health of the workers. We have been considoring
the question of csteblishing health insurance; the Government of Tndia
have delayed the paseing of legislation over health infurance on the ground
of want of statistics. We are today considering a Bill for the collection
of statistics, and | find that we are not providing for the collection of
statistics regarding the health of the workers. I would also suggest that
the Government of Tndia should include the question of fatigue and other
similar questions which affect health of workers.

. As regards other details, T do not wish to make anv remarks at this
stage; but before T close T would like to make one suggestion to the
Government of India. Whether that suggestion should be put into the
Bill or not T am mol quite sure at this stage; but when the Government
of ‘India begin to establish machinery for the collection of statistics, thev
should take steps to appoint an advisory committee so that the subjects
on which statistics should be collected, the methods of collecting statistics
and other important subjects rhould be discussed, and the interests
affected. such as the interests of emplovers. the interests of Jabour and
cther interests should be consulted. T would, therefore, suggest to the
Government of Tndia to appoint an advisory committee at the Centre and
also suggest to the provineces to appoint advisorv committees in the
various provinces in order that the work of collecting statistics should be

well done. Bir. I support the motion ‘made by the Honourable Member
for Commerce. :

Dr. P. N. Banerjea (Calcutta Suburbs : Non-Muhammadan *Jrban) :
Bir, 1 rise 1o give my whole-hearbed’ sipport to this motion. After the
obeervations which have been made by the Honcdurable the Mover of the
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motion and my Honourable friend, Mr. Joshi, I need not say anythiug
to emphasise the necessity for collecting statistics of industry. But the
collection of statistics should be in accordance with scientific method.
Unless that is done, the mere collection of statistics by crude methods
will not only be uscless but may lead to harmful results. Therefore, I
suggest, that not only in the collection of statistics but also in the classi-
fication and presentation of statistics and in the comclusions which are
to be drawn from the data collected, scientific. methods should be
applied. How is that to be done? If scientific method is to be applicd,
you must have the proper machinery for this purpose, and 1 would advise
the  Honourable the Commerce Member to take the assistance of the
Indian Statistioal Institute. That body is doing excellent work and is
publishing a journal.which has become known not only in this country
but throughout the world. If you take the assistance of this body, your
method will not go wrong; your conducl of all the stages of investigation
will be in accordance with the scientific method. This body, I may tell
the House, receives a small grant from the Government of India and
also a small grant from some of the provinces. You will have !0 increase
these grants and for this particular kind of work you will have to look
to the financial position of that institution. Tf you do that, T am sure
that the collection of statistics will be conducted in a most satisfaclory
manner.

Sir . E, James: Sir, I am sure that every one will welcome ‘he
opportunity of obtaming reliable and accurate statistics in the industrial
field. " This Bill introduces a new principle of compulsion. Therefore,
it is necessary thet those who study its provisions in the Selsct Com-
mittee should see that there is no opportunity provided by this Bill for
any harassment of those to whoin this collection of statistice may be
applied. It all depends on how the machinery is set up in the provinces,
and I very much hopoe that every effort will be made to avoid duplication
in the matter of collecting statistic. My Honourable friend who i in
charge of the Bill knows that industries now have to supply statistics of
various kinds to a number of different authorities.  There is the FFuctories
Inspector, who asks for statistics; there is the Health Denartment which
frequently asks for exactlv the rame kind of statistics as those required
by the Factories Inspector; there are the municipalities: thare is even
the Income-tax Department; there is the Labour Commissioner: andi I
know from my own personsl experience that very often_three or tour
different authorities invite a certain industry or association to supply
precisely the samec. tvpes of statistics, though possibly under different
heads. And now there is to he a new organization set up in the pro-
vinces to collect statistics under w number of heads which are detdiled
in clause 8 of the Bill. Under many of those heads statistics are alreadv
being supplied to existing authorities in the. provinces, and, tharefore. 1
do hope that there will be, as far as possible, an avoidance of duplication
in the matter ol providing this information.

I am glad, Bir. to notice that in section 7 provision has been made
to restrict the publication of returns and infermation, and I do ope that
the Select Committee will study that very carefully to make quitd sire
that it is water tight; because my friend will realise that it is-bssential
that every feasible step is taken to prevent valuable informmsion  being
plied, as between say one industry and another or one séction of the
ustry and another, or as to particular sections of that industry.

2 - »3
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My Honourable friend, Mr. Joshi, has raised an importacrt question—
as toythe scope of the Bill. It is called & Bill to faeilitate the collection’
of statistics of certain kinds relating to industries. But apart from the
reference to factories in clause 3 (I) (a), there is no further reference tor
industry as such, and I am not quite sure whether the Bill spplies only
to factories within the meaning of the definition referred to in clause %
(2), or whether it applies to all types of labour employed either in urban:
industries or in rural industries.

There is one other point which I should like to mention, at this
stage, as this is the right place to mention it; and that is, how the orga-
nization, which presumably will be set up in the provinces, is to be
financed. We are always suspicious of these new departments, because-
there has been growing in recent years a tendency for departments
engaged in the collection of statistics to support themselves by the levy
of fees upon those who are asked to provide the information. I could:
teil my friend some very interesting and somewhat startling stories as toc
the way in which the Factories Inspectorate in some provinces manages
to finance itself. When funds are running low, the Inspector will go out
into a factory and order an electric switch to be removed from one part:
to another and thereby earn the levy of a fee of Rs. 10 for inspection,
which naturally goes to the credit of his departmental funds. I should,
therefore, like to ask my friend whether this is to be a department of
the Provincial Government which is charged normally upon the revenues
of the province, or whether it is to be a departruent which, by the levy
of fees, is to be regarded as self-supporting. Tt would be rather hard’
lines on the industry concerned if, as a reward for the provision of statis-
tics probably on a large scale, it were agked to pay & fee levied for the-
purpose of supporting the department of statistics comcerned.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: There-
is nothing in the Bill to suggest it. '

Sir ¥F. E. James: 7 know there is nothing in the Bill, but on the other
hand, there is a prowision in clause 11 of the Bill whose significance I am:
not fully aware of—that the Central Government may give directions to
a Provincial Government as to the carrying into execution of this Aect imr
the Province. 1f this is one of the directions which might be included
in the scope of the clause, I would suggest that my Honourable friend
should order the Provincial Governments not to make this department
self-supporting in the way which I have just described.

There is only one other point I should like to make. I consider that:
the items detailed in clause 8 need considerable revision. Thev should,
as far as possible, be brought into line with the descriptions under which
statistics are already being oollected in some of the provinces, as if that
is not done, there is likelv to be the duplication of effort which I have
referred to and which, I think, should at all costs be avoided.

‘Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan):
Bir, this Bill deals with the collection of statistics relating to industries.
In the first place, T should like to say that this is a useful piece of legis-
lation, but I should like to point out that when statistics are oollected,
it will only help the Departments. No information of such collection .is
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:given to the representatives of the people. The books of information are
not supplied to Members unless some request is made for such informa-
ition. and it is not certain that such =& request will be acceded to. I
think the Select Committee will see their way to make provision to see
that the collection of these statistics will also reach the representatives
-of the people of India. I find from this Bill that statistics will be prepared
4in regard to lonns advanced to workers by moneylenders, rates of wages,
etc.. but I don't find here that statistics will be prepared as to loans
-advanced to agriculturists also. I think the Honourable Member in
.charge may say that agriculture does not come under industries, but at
least sugar is brought under industry. A part of agriculture has been
taken under the head of industries. Even if data is collected regarding
‘the loans advanced to sugarcane growers or others interested in the sugar
industry, it will be verv helpful. I "hope the B8elect Committee will
-consider this suggestion of mine, that statistics may he collected in respect
-of loans advanced to agriculturists generally. With these few observa-
tions, I support the Bill.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Mr.
“President, T am grateful to Honourable Members who have spoken on this
‘Bill and have given their general support to the principles embodied in
“this measure, My friend, Mr. Joshi, of course, represents in this House
“the verv old rnd familiar character, Oliver Twist. He is always asking
for more. TIf a Bill is introduced today, naturallv the Government of
"India is to be censured for not having introduced it 20 years earlier. If
-8 Bill is introduced today in one form or another, naturally the Government
+of India 18 to be ctensured for not having framed it in & more exhaustive
form; but in this work-a-day world, we have to take things as they are, and
I am thankfui for small mercies that his criticism has not extended over
a wider field than it has today.

Thiz Bill refers to factories and industries. and it is not possible to
“bring in agricultural plantatioms and other things into the orbit of this
measure  This is the first step which we are taking to have some sort of
-organized statistics on a compulsory hasis let me point out, and when you
have in mind the idea of compulsion, it is obvious that the Government
-can go only by stages, and that it cannot bring all sorts of statistical in-
formation at once into its orbit by using the methods of compulsion. Not
only that: the Provincisl -Goveramrents have to be taken with us in all
these mntters. They are the executive authorities who will have to spon-
sor the working of this Act, tc have the necensary personnel for collecting
the inforination, and to have all the other exeeutive authority and executive
personnel for helping us to get this Act working in the manner we desire
«it to.be worked. Therfore, there are naturally drawbacks on the Centrsl
Governmeni from rushing in paths which Mr, Joshi may not fear to tread.
That is the reason why we have come forward with this measure in this
particular form. Some hélpful sugpestions have been made which -T-have
rtakén note of, and 1 hope ‘to give my best consideration to them.

: My friénd, Dr. Banerjea, has suggested thap in the actual utilisation of

e wn. themse statistics, or methods ta be adopted for the utilisation of
13 NooW. (hese statistics or even at the .preliminary stages when we have

“t0 ovolve plans acconding to ‘which these statistics mey be colleeted, - the
Wnstitute of Stafietins Whidh s Tunetioning so admirably in Caleutts under
Professar Mahsbalonis may be amtilised. I am personally aware of the
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value of that work, I am thankful for the suggestiom and I hope to avail

wyself ot the advice of those connected with this lnstitute with ref:rence
to these matters.

Mr. Joshi has suggested thal the advice of labour may be obtained
before these forms are prescribed. I am perfectly willing to consider that
suggestion also. 1 cannot undertake to advise the Pravineinl Governments.
us to what they should do, what advice they should get ir collecting
statistics, That is u little beyond my province, but so far as } am con-
cerned, 1 am perfectly willing to avail mysclf of any advice that may be
rendy and at my disposal in these matters.

My Honourable friend, Sir Frederick James, raised the question of the
incidence of the cost, and particularly, he was concerned whether that cost
would fall on the industrial organisations. So far as preliminary and
primary collection of statistics is concerned, that is a function of the Pro-
vincial Governments. Executive authority vests in them and the inci-
dence of the cost will therefore be borne by themi. Whether they will meet
it from the ordinary provincial revenues or they will take it from certain
sources fpecifically is a matter for them to decide, but 1 can give this
assurance that T do not propose to ask them to levy any cess or any sort
of taxation on industriul concerns to enable them to collect these statistics.
I can also give this assurance that the Central Govermment which will co-
relate and co-ordinate the statistics and publish the ultimate results of the
etatistics and the inferences to be drawn from those statistics does not
propose to make any special ievy on industries for that purpose. I must
leave it there. My Honourable friend suspected clause 1T where it is said
that the Central Government may give directioms to a Irovimcial Govern-
ment as to the carrying into execution of thin measure in the Province.
! have already said that it was our first anxiety to see umiform procedure
and uniform methods adopted in the collection of these statistics. That
clause relates to securing that uniformity. My Honourable friend may
refer to section 126 (2) of the Government of India Act. He will find,
that where the Provincial Government has got executive power—

“The executive authority of the Federation shall also extend to the giving of
directions to a Province as to the carrying into execution therein of any Act of the
Federal Legislatare which relates to a matter specified in Part IT of the Concurrent
Legislative List and authorises the giving of swch directiows.”™

It -is that function that is propesed to be exercised under clause 11 of
the Bill, no more and no less.

8ir, I commend the motien for Select Committes to the aceeptance of
the House.

Mr. President (The Honoursble Sir Abdur Rahim): The question is:

“That the Bill to facilitpte the collection of statistics of certain kinds relating
to industries be referred to a Select Committee consisting of Maulvi Muhammad
Abdul Ghani, S8ir Mubammad Yamin Khan, Mr, Jamnadas M. “Mehts, Mr. K. C. Neogy,
ﬁ‘j‘ T. Manavedan. Mr. N. M. Dumasia, Mr. E. L. C. Gwilt, Mr. C. C. Miller,

r. N.. M. Joshi, Dr. Sir Ratanji Dinshaw Dslal and the Mover, with instructions
to report on or before the 16th March, 1042, and that the mumber of members whose
presence shall be necessary to constitute a meeling of the Cemmittee shall he fiva™

The motion was adepted. '



THE PROTECTIVE DUTIES CONTINUATION BILL.

The Homourable Diwan Babadur 8ir A. Ramaswami Mudaliar (Com-
merce Member): Sir, T beg 1o mave:

“That the Bill to extend the date up to which certain duties charactericed as
protective in the First Sehedule to the Indirn Tariff Act, 1834, shall have effect, be
taken into consideration.”

In one sense I feel that I cwe no apology for bringing this Bill in this
form, notwithstanding the criticism that was addressed to me on the last
occasion when I had to take a similar step. A large number of meusures
assuring protectmn to various industries comes to an end at the end of this
month, that is, March, 1942, and Government have had under anxious
considerution {he course that they should adopt with reference to the
further measure of protection and the = level of protection that may be
given to these industries. Iron and stef.l wood pulp and paper, cotton and
silk manufactures, sugar, gold and silver thread, sericulture, and among
agricultural products, wheat and wheat flour,—all these commodities and
manufactures have had protection extended to them and the period of pro-
tection expires in most cases, except with reference to sugar, in the year
1942, and the level of protection of sugar is determined at the end of March
1942 and has to be reconsidered. I have come forward with an omnibus
proposal that the present level of protection may be extended to these
commodities for a period of two years. Tt is impossible at the present time
to calculate with any certainty the level of protection that is required. In
fact, one may sany perhaps with reference to almost all these items no
protection may be required at all under present eircumstances. Not cnly
is the cost of the imported article in most cases so hizh that protection is
not necessary owing to freight and insurance charges and the higher price
of the commoditv at the other end, but our policy of import contril is
being so rigorously administered now that even supposing a commodity can
come at a lower cost, - very little of that commodity orr manufactured
article can enter the Indian market at the present time. 8o that, in one
sense, it is a purely academic matter for discussion whether prolective
duties should be extended, ard particularly, the level of duties at which
that protection may bhe maintained. I am perfectly conreious of that fact.
At the same time we are living in very uncertain conditions today. He
would be a bold man who would say that, because today these are the
present conditions, therefore even for the next twelve months these ondi-
tions wi}l continue and no protective wall need be built around those in-
dustries which have already been promised that protection. It is the
realisation and consciousness of this fact that has induced the Governinent
to come forward with a proposal to carrv on on the present hasis notwith-
standing all the factors that I have brought to the notice of the House. It
is proposed that for the next two years this level of duty may be continued.
It is true that this level of duty, whatever it has ben up to now, is being
further increased by the surcharge that has been recently suggested in the
Finance Bill, and. therefore, if the Finance Bill, is accepted by the House,
the level of protection will he further incressed. But there is, no danger
whatsoever that this increased level of protection will do what the last
surcharge did. that is, give undue protection to industries and set ir the

vinious circle of increased prolective dutlel and increased proteation to
industries, at » lugh.ar level than what is really wanted. As:I have said,

(721) o
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fimport control is so functioning that very little of these commodities are
‘coming iu and, therefore, it will not have any deleterious effect in that
way.

I have said that in the uncertain conditions that prevail the eafest
‘course is to continue the level of protection at present undisturbed for &
period of two years. T should like to make one personal observation and
this is an observation which I am making in my personsal capacity and not
as 8 Member of the Government of India. In bringing this Bill I person-
nally had another consideration also. It is given to few of us to have the
capacity of seeing below the horizon and of taking note of things which

-'have not yet emerged above the surface. I do not possess that vigion.
But I would like to say this that in reference to economic matters such
a8 these it seems to me, following the trend of recent policies of various
ocountries, that I would be doing my duty to my country by advocating that
we should continue whatever tariffs we have at the present moment till
more stable conditions come into existence.  Unilateral disarmament in
the physical and the defence fields have brought the world very nearly to
ruin. The present stage in which we find ourselves is because of that very
humane and very generous but very suicidal and thoughtless policy of
unilateral disarmament. If for 2 moment I can leave the defence field
and the physical field and enter into matters of economics, I feel person-
ally that a similar unilateral disarmament in the economic field wou'd be
frought with the greatest danger at a time when the world as a whole may
have to collaborate for freer movement of trade and for grealer accessibility
of resources of various kinds by one country in another. Having that in
mind, I venture to think that the best advice that I could give with the
knowledge that I have as Commerce Member is for the country to accept
this omnibus Bill to continue this level of protection at this rate for the
next two years, at any rate.

We bave hopes that the clouds would disperse and that we shall
emerge iuto a brighter day. We do have the faith and confidence, what-
-ever may be the position today, that ultimately the cause of justice will
triumph and at that time I want my country to be as well armed econo-
mically as uny other country will be. That is one of the reasons why 1 say
that all our economic defences should be full and up-to-date. For ail these
reasons 1 commend this Bill to the acceptance of the House.

" Mr. President (The Honourable Sir Abdur Rahim): Motion moved .

“That the Bill to extend the date up to which certain duties characterised as
yrotective in the First Schedule to the Indian Tariff Act, 1834, shall have effect, be
taken inte  consideration.'

' Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir, after
hearing the speech -of my Honourable friend it appears that he was
simply shelving his duty and noét doing his duty to his country. Now,
his - arguments are in favour of not extending this protection till 1944
becauss the imports are strictly limited and we do not know if we shall
ever have the importe of such articles ag sugar and paper to compete
with ouri indigénous products. If the Honourable Member at any time
wants té levy a protective duty which is even more than what is consi-
dered nécessiry, there will be no difficulty to levy.it by an Act or @ Bill
cdn’ be' introdtded - Yor taking ‘the ‘nevessary powers from' thé Legisldture
to impose any emergency duty. (Ihfitead of doing that and taking into
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consideration the duties that already exist and also the fact that the
prices of ordinary commodities have risen so high; and again, in spite
of the fact, that over 200 crores of rupees are being spent in this country
over war efforts in many parts of the country conditions of famine
may prevail very soon, one really fails to understand why this Bill should
have been brought before this Legislature. We have no objection to give
protection if there is need for it. We are ready to give powers to the
Governor General to levy any duty at any time if the country needs it or
if our industries need it. Perhaps those powers are already there. But
without taking note of the statistics and of the conditions prevailing in the
country and the purchasing power of the people in our villages, to bring s
Bill like this seems to me to be rather shirking one's duty. Perhaps the
Honourable Member has got other duties to perform at this time of war
when the whole Cabinet, including the Commerce Member, is engaged on
war matters and I think it is for that reason that such a Bill has come
before this Assembly. I should appeal to the Honourable Member to post-
pone the consideration of this Bill and to bring a Bill, if it wcre needed at
all, only when there is need for it a‘ter taking into consideration the facts
that will then arise. Sir, I oppose the Bill.

Mr. J. Ramsay Scott (United Provinces: European): Mr. President, I
support this Bill. The continuing of protection gives the Government
power at any time to lower or fincrease the protection according as the
needs of industry may arise. :

Maulvi Muhammad Abdul @Ghani (Tirhut Division: Muhammadan): Sir,
I do not like to grudge the extension of protection to these industries for
a limited period, say, up to 1944. Last year we ventilated the grievances
of the sugarcane growers and it was suggested by Government that the
matter will be looked into before the next protection was taken into consi-
deration. I have come to know that some representatives or experts of
the sugar industry are being consulted. The difficulty of the sugarcane
grower is that in these davs of paper propaganda everyone tries to pass
himself as a representative or expert of that industry. The Government
have no option but to take into consideration that propagands and:put
such persons on the Committee and take their opinion. It often happens
that these very people who pose themselves asx representatives of that
particular class, say, cane grower, are no other than capitalists, wlho are
rather the enemies of the growers. So these poor cane growers who are
the actual persons, who are the primary people concerned are deprived of
their opinions regarding their grievances. I have bitter experience of .these
Committees. There is the kisan movement in the country and 1 have
found that almost-all the office bearers of this kisan movement are zamin-
daers, not a single office bearer is a kisan pure .and simple. 8o, I am
afraid that the Honourable the Commerce Member might have seen thi
poper propaganda and he might have made. selections from such persons
who try to pass.themselves as real cane growers. If he will analyse, he
will find that most of the people iwhom he has selected are either capitalists:
who have advanced money to run the factory or who are dealing in ths
business of sugar. I do not kmow how ‘ar hLe has:'succeeded in' obtaining
their opinion regarding the fair price to be fixed for the cane growers.” Thid
is hn'industry by which the capitalists and the Government aré being bene-
fittied »in° these days. The Government charge some.exeise duty no doubs
sod the gapitslist mekes mudh: money thess days ~out of the toils of the
cane growers. There was a time when sugar wat being sold at Rs. 6 odd
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s maund and the price then given at the instance of the Provincial Govern-:
ments for cane was five to six annas. But now-a-days when the price of
sugar, not retail but wholesale, is about Rs. 12 a maund, the price of cane:
has been fixed under certain legislation by various Provincial Governments:
in the name of control, as five annas a maund. The kisans, the cane grow--
ers in Behar have shown resentment and they refused to supply cane to-
the factory owners at that price. The result was that the Government of
Behar and the United Provinces could not do anything, but the capitalists
finding they are put to greater loss, came forward and offered <nstead of’
five annas, the rate of six annas per maund. That was no doubt'very in-
significant in comparison with the present price at which sugar is being
sold. The rate for sugar cane should have been in these days at leas$ one-
sixteenth of the price of sugar per maund, that is {o say, at least twelve
annas a maund. This should have been given to the cane growers. So
with such a kind of protection, I think the consumers are at & loss, the
cane growers who are the primary persons concerned are at a loss and there
is another question to be decided, that is how long th's sort of spoon feeding
will be continued. May I ask whether & time will come for the sugar industry
to stand on its own legs? May I ask the Honourable the Commerce Mem-
ber to see whether any efforts are being made now by these factory owners:
that sugar industry will stand on its own legs at least after sometime. So
that having that period in view, legislation should be promoted. Indefi-
nitely one year’s extension at a tinfe, sometimes two years extension at &
time should not be had. The sooner this practice is done away with, the:
better.

I have pointed out that the sugar industry is only benefitting particularly
one class of people, the capitalists. The public exchequer is put to loss,
the consumers are put to a-loss and the cane growers are also put to a loss.
With these observations, I hope the Honourabie the Commerce Member
will see that he may not come forward with another suggestion that pro-
tective duty should be extended indefinitely, or one year every year after
the expiry of 1944. With these observations, I resume my seat.

Mr. Jamnadas M, Mehta (Bombay Central Division: Non-Muhammadan
Rural): Sir, there is a good deal of unreality about this Bill. In fact it is
a confession of utter -helplessness. Besides, it has some potentialities for
injuring the economic interests of the country. Therefore, I would very
much prefer the Government had, as promised last vear, not extended the
life of this protective duty. If you examine the memorandum accompany-
ing the Budget under the head ‘protective duties’, you will find that the
total amount which the Government are likely to receive next year will not
be very much higher than a crore and a half. Every rupee that they col-
lect as a duty will go into purchase price of war and military supplies which
they buy in the market with the addition of interest charges on the part of
those who pay that duty and profit even on thenm. Therefore, what they
received by way of customs duty will be one rupee, but in the matter of
supplies ‘or war, they will be paying Rs 1.4.0 or Rs. 1-6-0. It is,
therefore, a suicidal thing to receive one rupee snd to pay Re. 1-8-0. I am
afraid that the Government have done this for two objects. Not that my
Honourable friend is guilty of any conscious effort in that direction. Far
from .that. What I mean is that the excise duty on some of these articles
will be kept up because there is the protective duty. If thie protective
duty had disappeared he would have not been justified in keeping on the
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excise duty on these articles; the justification for the excise was that while
the articles excised enjoyed protection and were making money they
should agree to be taxed in the interest of the general taxpayer.

Now I sayv that Government have a double object i.e., in getting what.
they can both from the excise duty and the customs duties on protected
articles. And yet in both these cases they are the sufferers. If it were
anything in the interest of the taxpayers or of the Government finances I
would not mind it; but in both the cases they are the sufferers. The arti-
cles which they protect nominally will bring them a small revenue but in-
crease the prices of what they require for war purposes and civil purposes;
and it has the additional effect of making these things unnecessarily dear for
the consumer. The sugar manufacturer, for instance, says that he is pay-
ing a very high rate of excise duty and he must, therefore, inelude that imv
his price of sugar. The vendor of foreign sugar will say that he is subject
to customs duty and he must increase his price of sugar to that extent.
And as a matter of fact the customs duty on sugar is only Rs." 2,05,000.
That means that foreign sugar is not at all coming and with the conflict in
the Pacific, particularly, in the Netherlands Isands and Java which were
the only real sources of any import of sugar into this country even this:
might not come. Whose is the competition, therefore, against which
the sugar manufacturer in this country will have to contend? Nobody.
The protection is unreal because there is no foreign sugar coming, and the
disadvantage is much greater than the advantage, both to Government and
the consumer. The unreality is there and it is reslly pursuing a phantom
to say that you are protecting anything now.

Tatas told you last year that they did not want any protection and stilF
you wish to have, in the name of protection to the steel industry, an income
of 26 lakhs of rupees. What are 26 lakhs of rupees against crores of rupees:
of steel thut we now need? And why do you want unnecessarily to make:
Tata steel dearer in the market? Already the civil supplies are very limit-
ed; the building of houses for the poor and the rich, wherever steel is:
used, becomes costlier by your maintaining this fictitious figure; it gives:
an excuse to the manufacturer in this country to keep prices up. 1f Gov-
ernment had kept their promise of last year it would have bheen possible to:
review the condition of these industries before you extend them any pro-
tection. If they had made this inquiry they would have found that it is-
very easy to find out the fortunes of the various industries today. They
are all working to capacity, foreign competition is little, and if you take:
away the element of extra profit that they are making you will find that a.
large number of them do not need any protection at all. So the conse-
quence of this Bill will be deleterious on the economic condition of this
country. The masses will unnecessarily pay for the inclusion of excise:
duty and customs duty in the case of these protected articles which is T
think wholly wrong. In this Bill it is not possible for us to imquire into the
conditions of the working classes who are today in these industries. We:
could have made certain suggestions for the protection of their condition:
and their wages. The Honourable Member cannot be uraware that the
wages in the sugar industry are very low. The housing is mom existent;
even mediral relief is precarious, and workers have to come many miles
from the villages, round about, in order to esrn a very scanty:five or six
annas & day in some of these sugar factories. They must be niaking s
profit because foreign competition has disappeared but because it is subject
to that high rate of duty your own manufacturers include that excise duty
and the protective duty in the price of sugar.
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The Honourable Diwan Bahadur S8ir A. Ramaswami Mudaliar: Sir,
verious points have been made by speakers in the course of this discussion.
Some have frankly suggested that there is no need for this Bill at all,—a
suggestion with which I am not altogether out of sympathy, as I said iu
my opening statement. Many of these protective duties are nominal;
they have no value. The internal price has been adjusted on a different
basis altogether; very little of these products are coming. But if IIonour-
able Members feel that the Government of India have not paid any atten-
tiol; to the question which my Honourable friend, Mr. Jamnadas Mehta,
has prominently raised,—the question of the consumers' interegts,—and
that they have totally ignored them and have merely come as & protector
of the capitalist, they are entirely wrong. Let me take each one of these
things. First let me take wheat and wheat flour. I think Mr, Ramsay
Beott put his finger on the spot when he said that this merely enables
Government to have recourse to protective duties if necessary and when it
i8 necessary to have those duties. In the case of wheat and wheat flour
we have done that. We found that wheat was selling at & high price and
we found that some wheat at least can come. Today the protective duty
on wheat is a cipher. We have reserved to ourselves the power to re-
impnse that duty. It is mueh more easy for Government, when the
Legislature has authorised them to levy a protective duty at a ceratin
date, to act administratively and lower that rate. We cannot increase it
but we can always lower it, and we can lower it to a cipher,—exactly the
thing that we have done with reference to wheat and wheat flour. We,~
wers not unconsecious of the interests of the consumer,

Take another commodity,—paper and pulp. I had very serious doubts
when the price of paper was shooting up whether T would be justified at
all in coming to this House and asking it to continue the protective duty.
I cnlled a conference of the paper manufacturers and told them that T was
in thiz dilemma that unless I was able to satisfv the House that the price
of paner is more normal than it was at the time it would be utterly un-
justifinble on my part to come and ask for the continuation of this protec-
tion, and that the paper manufacturers should take all the consequences
though at the time thev may not care whether protection is continued or
aot. I may tell the House, though my Honourable friend, Pandit
Nilakantha Das, said that at any time a protective measure can be passed
by this House, it is always more difficult for a protectiva measure to be
adopted by the House than for the Government and the House to give up
a protective meusure. And I pointed out that danger. What was the
zesult? The manufacturers put their heads together and agreed to s level
of maxinum prices which would operate in the market for the bulk produc-
tions. We have secured that agreement. Government have enforced it.
Rates have been published and Provineial Governments have been asked
to fallow these wholesale prices in their areas 8o far as retail prices are
«oncerned and to see to it that any person who sells at a higher price 18
pennlised. It is not as if we have no concern at sll in ragard to these
Inatters. . S

Now, I may say some thing about iron and steel. The price at which
iren and steel is coming into this country today is higher than ¢hat of the
dotally produced iron and steel. There is no doubt: ‘about that. My
‘Honourable friend, Mr. Jamnadas Mehta, spoke of the sacrifices which the
Government were making with reference to that. I ean assure him that
the iron and steel -purehased  on behalf of the. Defence Services by the
Goternment from-bhe local production s oheaper than amything that either
the civil consumer is buying or. that soms other depertments of: Governs
aent are buying and certainly much less than the price which Government
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will have to pay even if without the protective duty the iron and steel
were to enter into this country at the present tire.

Sir, my Honourable friend, Mr. Jamnadas Mehta, again spoke of the
excise duty and thought that there was a hidden Machiavellian unconscious
purpose of the Government of India in re-imposing the protection because
otherwige the excise duty will be endangered. Now, in all these items.
under this Bill there is only one item—sugar on which excise duty is
collected. On cotton textile, on sericulture, on wheat, on‘wood pulp, on
paper, on iron and steel there is no question of excise duties.

Mr. Jamnadas M. Mehta: On matches.

The Honourable Diwan Bahadur Bir A. Ramaswami Mudaliar: I have
not included matches in this because the period of protection on that.
coatinues for a longer period. On all these things there is no question of
excise duty, and, therefore, the Machiavellian purpese of the Government.
can only be correlated to this one item of sugar. Sir, I know this is a
favoured item with most Members of the House. and 1 can assure you
that so far as sugar 1s concerned and so far ag sugar manufacture is con-
cerned, the Government of India has constantly had discussions not
merely with the sugar interests—the sugar producers— but with Provin-
ciul Governments during the lust two vears. With reference to this parti-
~ular question of sugar.and protective duties, the Government of India
hiad a conference with Provincial Government representatives, not with
sugur growers, not with capitalists, but with representatives of Provincial
Governments, Ministers and Advisers concerned only in Februvary of this
vear, and their unanimous advice to the Government was to continue the
protective duty and to continue it at its present level.

Pandit Nilakantha Das: Did they also consider fixing the price of
gugar?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudalar: I am
coming to that. I may add for the information of Maulvi Abdul Ghani
that the period of protection for the sugar industry has already been fixed
by the first Act and, I believe, it continues till 1947. What is sought b0
be fixed is the level of protection for the duty. The period of protection
has heen fixed by the Council for 15 years—from 1982 to 1947—but from
time to time Government has to come before the House to fix the level
of protection duty for this industry. :

Now, S8ir, it is perfectly true that no sugar is coming from outside;
very small quantities have come so far and perhaps even that much is not
likely to come in future. Therefore, the incidence of protective duty has
nothing to do with the level of prices at which sugar is selling at present.
Let us be clear about that: Whether this Protective Duty Bill iz passed
or whether it is rejected by this House, the level of price 'mt.ernnlf; will
not be affocted. We have had that in mind and, therefore, I said onoce
before and repeat it again that the question of controlling the price of
sugor is under consideration by the Government and I hope to make an
announcement on that very soon. In sll these matters what is far more
important /8 not to see what effect the protective duty has on the-level of
prices but to follow the course of prices by itself internally and to see what
control has to be exercised under these circumstances. That is why I
said it was a sort of academic discussion in some respects to follow up this
3uaation of protective duty. I have not justified the level of protective

oty at this time. In fact I said I have no materisl to justify it. At the



728 LEGISLATIVE ASSEMBLY [5TE MarcH, 1942

[Sir A. Ramaswami Mudaliar.]

present time all these duties may possibly be left out without any serious
detriment to the industry but we have to look further ahead and it is
equally true that I cannot feel happy or satisfied that for the next two
yeors the same conditions can continue. It is under these circumstances
that I have invited the House to adopt the measure embodied in this Bill.

Pandit Nilakantha Das: But why not for one year—1943 instead of
10447
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill to extend the date up to which certain duties characterised as
protective in the First Schedule to the Indian Tariff Act, 1834, sball have effavt, be
taken into consideratiom.” ‘ C T :

The motion was adopted.

Clause 2 was added to the BIll.

Clause 8 was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable Diwan Bahadur Sir A. Ramaswaml Mudaliar: Sir, I
move :

““That the Bill be passed.”

"Mr. President (The Honourable Sir Abdur Rahim): The guestion is:

**That the Bill be passed.”

The motion was adopted.

DEMANDS FOR SUPPLEMENTARY GRANTS—RAILWAYS.
DeMaxp No. 5.—DAYMENTS TO I:_:n’mr STATES AND (COMPANIES.

Mr, T. 8. Sankara Alyar (Government of India: Nominated Official):
Bir, I move: '
" uThat a :'mp lementary sum, not exceeding Rs. 43,65000 be granted to the
Qovernot General in Council to’ defray the charges which will come in course of
payment during the year ending 3lst March, 1942, in respect of ‘Payments to Indian
‘Btates and Companies'.”

Bir: the reasons for this Supplementary Demand and for the Supplernen-
tary Demands which will be placed before the House subsequent to this,
have beén -expluined in bricr at the foot of each Demand in the book of
Supplementary Demands, a copy of which has been supplied to the
Honourable Members, and the reasons have beén explained in detail in the
Proceedings of ‘the Standing Finance Committee held on 80th and B81st
of January, 1942, 8ir, I move. i ' :

Mr. President (The Honoursble Sir Abdur Rehim): Motion moved:

“That =, m'pglamentary sum, not exceeding Ry, 43,65000 be granted to the
Governor General in Council to defray the charges which will' come in course of
payment during the year ending 3ist March, 1942, in respect of ‘Puyments to Indian
Stated and Copmpanies’.” - o B

- Mr. Jamnadas M. Mehta (Bombay Centrel  Division: Nqfi-Mubam-
madan Rural): Bir, I find that this Demand does not merely tover pay.
ments to Indian States and Companies, 'but there ate also net earnings
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payable to worked lines and that amounts to Rs. 35,65,000. I would like
to know from the Honourable the Mover of this motion what is the loss
thut we incur in paying this sum (Rs. 25,65,000) because we know that
worked lines do not pay the actual cost of running them. Our agreements
«compel us to accept in many cases only 40 per cent, of the working
-expeuses while we incur 65 to 68 per cent. So I want to know how much
-of this i3 a loss to the State in paying Rs. 25,65,000. The House should
pot puss the demand in ignorance before knowing what is the loss that
by are incurring. That will show how rates and fares are kept high and
‘why freights are high. Twenty-five lakhs is a burden which we should
never have borne. o I want to know what is the loss?

Mr. T. 8. Sankara Alyer: Sir, there is no doubt that Government do
dneur losses in working these worked lines. I am not quite sure about
the figure but, from a rough calculution made recently, 1 gathered that
‘{the total loss would be somewhere about Rs. 40 lakhs a vear. But the
point to be rememutcred here is that these payments are due under eon-
‘tracts entered into with the companies owning the lines. As a matter
-of fact, I huve serious doubts as to whether this amount should be
‘votable at all. These amounts are legally due under the contracts, and
must be paid sccording to their terms. We recover a certain percentage
of the gross earnings to cover our working expenses. It is a fact that these
‘recoveries do not fully meet the working expenses actually incurred by
‘the main lines, but still therec we are; the contract terms are there, and

-we have to abide by them . . . . .
Mr. Jamnadas M. Mehta: But what is the loss here?

Mr. T. 8. Sankara Alyer: I think I mentioned that, on a rough cal-
-culation, we found the total loss on all the worked lines to be some-
where about 40 laukhs a vear; but we shculd remember here, Sir, that
‘this does not take into account the extra additional earnings which we
obtain on account of the interchange of traffic on the main lines.

Mz, President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum, not exceeding Rs. 43,656,000 be granted to the
‘Governor General in Council to_defray the charges which will come in course of
‘payment during the year ending 3lst March, 1942, in respect of ‘Payments to Indian

‘SBtates and ' Companies’.”
The motion was adopted.

‘DeMAND ;No. 6-A.—WORKING EXPENSES—MAINTENANCE OF STRUCTURAL
‘WoRks. :

Mr, T. 8. Sankara Alyer: Sir, T heg to move:

“That a supnlementary sum, not exceeding Rs. 3.47.84,000 be gmnted fo the
‘Governor (ieneral in Council to defrav the charges which will come in course of

yment during the year ending 31at March, 1842, in respect of ‘Working Expenses—

intenance of Structural Works'."” ) .

R S . r -

M. President (The Honourable Sir Abdur Rahim): Motion moved:
. “That a supolementary §m; not exceeding Rs, 3.47.84,000 be granted to the
ér ‘General in Council to defrav the charges which will come in courss "of
payment iring the ‘rear sndin® Siet March, 1942, in respect of ‘Working Expenses—
Maintenance of Structural Works'.”
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Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhamadan): Sir,
these days we find that the various railway lines ure being dismantled and L
cannot see how there is un increase in the expenditure under this head.
1 hope the Honourable Mzmber will throw some light on this, how the:
demand has exceeded the original budget.

Mr, Jamnadas M, Mehta: Sir, I wish to know under what authority-
this cost of ballasi renewals has been charged to revenue. I do not.
find the exact figures of the amount that is being charged under thie
head. The policy in respect of these ballasi renewals seems to be flue-
tuating according as opportunities for grasping more money from revenue-
occur. 1 do not think originally the ballust renewals were a charge on
revenue; and as it is pointed out in this note itself on page 2, it was.
included in the hudget for the current vear under demand 12—may I

Mr. T. 8. Sankara Aiyer: Capital and Depreciation Fund expenditure.

Mr. Jamnadas M. Mehta: Demand 12 was for capital expenditure-
and depreciation expenditure, which shows that either you pay that
amount from capital or from the Depreciation Fund. T have no objec-
tion. But having charged 100 per cen* to depreciation renewal of this
ballast to be charged to working expenses is indirectly to increase the
Depreciation Fund contribution by a backdoor method. The net effect
of this is that either capital expemditure escapes a just liability or your
allocation to the Dlepreciation Fund is larger by the amount of these:
ballast renewals. May I know what is the exact amount of ballast
1enewals that is proposed to be taken under this . . . .

Mr. T. 8. SBankara Alyer: I will give my explanation later.

Mr, Jamnadas M. Mehta: What I mean to say is that in this way
{the revenues which the railways earn from the traveller and the merchant
are being unnecessarily loaded on working expenses, and the rates and
fares are kept highk. This is not a charge on revenue, independent of
depreciation expentes If it is not depreciation, it may be capital.
Therefore I oppose this.

The same kind of observations must be made with regard to one or
two items which are mentioned in the note below,—relining of tunnels
and rebuilding certair. bridges. Here also the normal practice is, as I
remember, that if you have to rebuild anything the depreciation that
has already accumulated has to be spent and the rest is to be paid aut
of or charged to capital. Why the whole of this is being charged to:
working expenses alsc I do not understand. -

Mr. T. 8. Sankara Alyer: What is the Honourable Member referring:
to now?

Mr, Jamnadas M. Mehta: Relining of tunnels and rebuilding certain
bridges in the West of India Portuguese railway—No. D at the bottom of
page 2. Repairs are a very legitimate charge on working expenses; but
when you are substituting a new asset for an old one and if it is & more
improvéd thing, a costlier asset, and the practice advocated by this House
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is that whatever has accumulated in the Deprecisiion. Fund poi that
account will be spent, and the rest will be charged to capital, not to
revenue; because this is a double charge on the revenue ,which qught
to be covered by Depreciation Fund. That is the one wrong thing that
is running throughout the Railway Budget; but this is:grliomg_.i' g far
me to comuent ou the whole budget—I am merely pointing. out. these
raids on railway revenue one after another and as 1 told you, .it is tige
that the House uwoke to the reality. KEvery year we talk of thg,in} n-
venience of the third class passengers and their difficulties and the higher
charges; but when the time comes we allow these smuggled items jinto
the expenditure side as working expenses, which in my humble opimion
they themselves last year—it is admitted here so fur as hallast renewals
are concerned—and the year before . . . .

Mr. T. 8. Sankara Aiyer: They were only postponed . . . ..

Mr. Jamnadas M. Mehta: It was not a charge on the, revenue—
that is clear from your statement. Therefore, as soon as they find an
opportunity—they know the house is not going into the sypplementary
demands so very carefully, and, therefore, they just quietly smuggle into
them a few lakhs of working expenses. I implore the Railway. Board
that they should have some regard for those who pay for the running
of the railways; and they should not charge this item to revenue under
every guise and disguise. I hope that we shall make an. example of thjs
and express our disapproval of this kind of tactics. Sir, I oppose.

Mr. T, 8. Sankara Aiyer: Sir, T will first deal with the point raised
by our Honourable friend, Mr. Abdul Ghani. He wanted to know what
reduction in the working expenses there would be on account of the dis-
mantlement we have effected of certain lines. The total reduction in
the working expenses will not be a very substantial figure—sat any rate
not so substantial as to affect the demand which iz placed before the
House now. The total will be somewhere about 12 lakhe a vear. The
Honourable Member does not realise . . . .

Maulvi Muhammad Abdul Ghani: On a point of personal.explanation,
Sir. I did not look at the cost of the working expenees regard:
structural work. These davs lines are being dismantled. I wanted to
know from the Honourable Member how it is that the cost “has"been
increased on structural work over the original hudget.

Mr. T. 8. Sankara Alyer: Sir, the fact that some lines hnve?ﬁ,been
- dismantled, does reduce the total expenditure, but the point
77 that T wax making wns that that the reduction has ot s
very substantial effect on our total expenditure. The total expenditure
has gone up for the obvious fact that so much extra traffic has heen
carried and that our assets have suffered considerable deterioration . .

. . R . & S
Maulvi Muhammad Abdul Ghani: T want to kpow whether thers have
heen any new structural lines or not. i ‘

Mr. '..P. 8. Sankara Aiver: No, new: structiral” m"dm“’#&&%@e
tmder this demand. This derhand relates t¢ working expenses:. "Ph _new
structural demand will come under Capital ‘and Depre&ation’ Pﬁ':ﬂ’.
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Now, cotning to the _point raised by my Honourable friend, Mr.
Jsnhadas Mehta, he first argued that the cost of ballast renewals should
not be a debit to revenue at all. I would mention, for the information
of the House, that, up to 1st April, 1924, when the Depreciation Fund
was instituted and the new rules of allocation were introduced, the whole
cost of ballast renewals was charged to revenue and not to capital. Sub-
sequent (o 1924, there was a change made in the allocation rules, and
under those altered rules, some of the ballast renewals became chargeable
to the Depreciation Fund; but even then, the practice on qnost of the
raftways was to charge most of the renewals to revenue, and not to the
Depreciation Fund. In 1986-37, we made certain alterationg again in
our allocation rules along with the simplification of the method of con-
tribution to the Depreciation Fund. When that alteration was made, it
was ruled generally that all renewals, whatever the amount involved
might be, and whafever the assets concerned might be, even parts of
essets, and even what are called non-units, should be debited to the
Depreciation Fund. It was found that the debits made in this manner
to the Depreciation Fund were very considerable, and an investigation
showed that a considerable sum which used in former years to be debited
to revenue, was being debited to the Depreciation Fund, and in this
mamner the Depreciation Fund was being heavily depleted. We con-
sidered the matter very carefully in consultation with the Auditor General
in India and with the Standing Finance Committee for Railways, and
the matter also received, I think, the attention of the Public Accounts
Committee. All agreed that the sound and proper course was to debit
‘the cost of renewals to revenue. But, unfortunately, at that particular
time, the financial position was not encouraging enough to carry out this
change. The current year being obviously a propitious time to make the
desirable change, we have, with the approval of the Standing Finance
Committee for Railways, effected it now.

Mr. Jamnadas Mehta wanted to know the totul amount involved. Tt
is given in the Memorandum incorporated in the Proceedings of the
Standing Finance Commniittee for Railways held on the 80th and the 31st
-Janwary, page 70, and the amount involved is 414 lakhs, and the grounds
«on which the change has been made have also been explained there . . .

‘Mrx. Jamnadas M. Mehta: Was this alteration approved by the House?

Mr. T. 8. Sankara Alyer: It has been approved by the Standing
‘Finance Commiittee for Railways and the Auditor Gereral in India.

. Mr. Jamnadas M. Mehta: The Depreciation Fund Rules were made
with the approval of the House, and if you alter them. these alterations
nrust also have the approval of the House.

M. T. 8. Sankara Alyer: No, the Depreciation Fund rules were not
placed before the House.

AMaplvi Mohammad Abdul Ghani: May I know whether thé Standing
Finagee Committee for Railways has a right to approve the change with-
out-$he degision of the ‘House? - '
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 Mr. T. 8. Sankara Aiyer: It does not involve any. ajieratien ofrthe

decision of the House.
" Maulyi Muhammad Abdul Ghani: I submit that . . . . ..

 Mr. President (The Honourable Sir Abdur Rahim): The Howmourable
Member has already had his say.

Mr. T. S. Sankara Aiyer: The Depreciation Fund Rules. wene uever:
placed before the House. They did not. receive the approval of this:
House . . . .

Mr. Jamnadas M. Mebla: Not by a Resolution, but after the sepera-
tion it was with the consent of the House that the Depreciation Fund
Rules were made, and, therefore, that arrangement must stand. 1 agree
that no formal Resolution wuas moved.

Mr. T. 8. Sankara Aiyer: Then my friend, Mr. Jamnadas Mehta, sug:
gested that the repairs done to certain tunnels on the Madras und Southern
Mahrattn Railway should be charged to capital.

Mr. Jamnadas M. Mehta: No; not repairs, but renewals—to capital
or depreciation.

Mr. T. 8. Sankara Alyer: This is a very strange proposal. In all
my thirty vears’ cxperience as Accountant and Auditor, Sir, I have never
seen repairs charged anywhere but to revenue. When the tunnel is
renewed in toto, then the cost may be met from the Depreciation Fumd;
hut when repairs have to he done from time to time to put the tunnel
in working order, suck as re-lining which is in question here, the expen-
diture must be debited to revenue.

Mr. President (The Honourable 8ir Abdur Rahim): The question is-

“That a supplementary sum not exceeding Rs. 3,47.84,000 be granted to the
Governor General in Council to defray the charges which will come in course of
payment during the ycar ending the 3lst Marcim, 1942, in respect of ‘Working
Expenses—Maintenance of Structural Works’." :

The motion was adopted.

DeMAND No. 6-B.—WORKING ExPENSES—MAINTENANCE AND SURPLY oF
LocoMoTivE PowER.

Mr. T. 8. Sankara Aiyer: Sir, I move:

“That a supplementary sum not exceeding Rs. 1,00,85000 be grented
Governor General in Council to defray thengchar whf:sh' will come in con:e t::
payment during the year ending the 3lat . 942, in respect of ‘Working
Expenses—Maintenance and Supply of Locomotive Power'.’’

1

Mr. President (The Honoursble 8ir Abdur Rahim): Motion moved :

“That a supplementary sum not exceeding Rs. 1,00,85,000 -be
Gpvernor Gen_era] in Council to defray thlon‘chnrgu which will m:ni:“:on:e“;;
payment . during the year ondinq the 31st March, 1942, in respect of ‘Working
Expenses— Maintenance and Supply of Locomotive Power’.” )
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* Mr. Lalchand Navalral (8ind: Non-Muhammadan Rural): Bir, I want
to elicit some information regarding this item. This item is for the
maintenance and supply of locomotive power, and then down below we
find that additional ‘provision has been ‘made-'under freight on fuel, ‘cost
of coal, running staff and repairs to locomotives. 1 would like to know
what kind of repairs were' carried out to locomotives, whether the repairs
were very heavy, or only ordinary repairs were made. I would also like
to know another thing. A{ present no locomotives are built in India,
and 80 I want to know how many locomotives there are in all 'in India.
and whether they are all in such a condition that they can be run with-
cut any risk. I would like to know how much repairs have been done
to these locomotives which are in India. That will give us an idea
whether these locomotives' are in such a condition as can be used without
aby hazard to the travelling public. ’

The Homourable 8ir Andrew Olow (Member for Railways and Com-
munications): Sir, I am afraid the only details I can supply the Honour-
able Member will be found at page 84 of the Proceedings of the Standing
Finance Committee for Railways which gives the details of allocation
of this grant. I was not very clear what he meant by raising the safety
question. The danger from & locomotive does not increase with its age,
in fact the older it is it tends to go a little slower. As to whether these
locomotives can run with absolute safety—no moving vehicle runs
with 100 per cent safety. But I can assure the Honourable Member
that we are keeping strictly within what we believe to be the limits of
safety so far as our locomotives are concerned.

" Mr, I.a.lch;.nd";hvalml: Will the Honourable Member give me an idea
of the number of locomotives now working on the North Western Rail-
way?

‘The Honourable Sir Andrew Olow: I remember roughly the broad g#uge
figure, I do not remember the metre gauge figure. The figures are given
inthe Annual Report on Indian Railways. The number of broad gauge
lecomotives is over: 5,000.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 1,00,85000 be granted to the
Governor General in Council tohdaglray the ch;;ggs which will£ c%pe in cﬁum of
payment during the year ending the 31st March in respect of ‘Working Expenses
—Maintentnce and Supply 1:?8 Locomotive Power'.”

The motion was adopted.

BeManp No. 6.F.—WorkiNG ExPENsEs—EXPENSES OF GENERAL
oy T DEPARTMENTS.

Mr. T. 8. Sankara Alyer: I beg to move:

, “That & supplementary sum not exceeding Rs. 21,95000 be granted to the
Governgr .General in ‘Counl'.;il- tohdeglmy h:h::h ch;% which vgill_f o'%'{nekm og:une of

syment, during the year-ending the 31st ‘March, in reapect o orking_ Expenses
l)-:E'i:'lmme- of General Deparéments’.’* i :
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Mr. President (The Honourable Sir Abdur Rahim): The quéstion is:

"*That s supplementary sum not exceeding Rs. 21,85000 be granted to the
Governor Geuorpﬁ in Coz:ci.l to defray the charges which will come in ocourse of
payment during the year ending the 3lst March, 1 in respect of ‘Working Expenses
—Expenses of General Departments’.”’

The motion was adopted.

DeEmMAND No. 8-G—WORKING EXPENSES—MISCELLANEOUS EXPENSES.

Mr. T. S. Sankara Aiyer: I beg to move :

“That & supplementary sum. not exceeding Rs. 48,87,000, be granted to the
Governor General in Council to defray the charges which will come in course of
payment during the year ending the 3lst March, 1942, in respect of ‘Working Expenses

»”n

—Miscellaneous Expenses’.

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :

“That a supplementary sum not exceeding Rs. 48,87,000 be granted to the
Governor General in Council to defray the char, which will come in course of
payment during the year ending the 3lst March, 1042, in respect of ‘Working

Expenses—Misc cous Expenses’.

Maulvi Muhammad Abdul Ghani: I oppose the demand. There is a
Railway Standing Finance Committee with a big show. That committee
is appointed every year on a motion put forward by the Government of
India. This Committee is treated as an authority. = From the pro-
ceedings I find that the demand has been approved by a majority.
I do not find in the proceedings, however, what the nature of the opposi-
tion was, what was the explanation given by the Department.  There
is a similar body, namely, the Public Accounts Committee, where
the proceedings are drawn up and circulated to the members so that they
can judge whether the explanations given by the Department were sound
or not. I hope that in future the same procedure will be adopted in the
case of the Standing Finance Committee’s Proceedings also, as in the
case of the Public Accounts Committee and the Military Accounts Commit-
tee, which are the two committees which deal with finances. I have
thought it proper to raise this point on this Supplementary Demand.
Here, too, no explanation is forthcoming. Such a big sum should not be
allowed to come forward in this House in a Supplementary Demand. That
should have come in the original Demand. Supplementary Dernand is not
meant for such big sums as 3 crores, 4 crores, 5 crores or one crore. No
doubt, expenditure might have increased and for that Goverament would
have to take shelter under the Supplementary Demand. But if they pre-
pare the original budget with a little caution and care such a sort of thing
would not arise.

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member can continue his speech after Lunch. '

The Assembly then adjourned for Lunch till Halt Past Two of the Clock.

The Assembly re-sssembled after Lunch at Half Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. '

‘Msulvi Muhammad Abdul Ghani: Sir, I was submitting that the Rail-
way Board generally comes forward with big amounts whith have just
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been passed and the demand under discussion is .also & big amount, namely,
48 lakhs. . The purpose of the supplementary demands is, in my opinion,.
ignored, and undue advantage-is taken of thése supplementary demands.
Such a big amount should not come up before the House as a supplemen-
tary demand. We have just dealt with crored-of rupees under ome item
of a supplementary demand. A supplementary demand is meant for
smaller arnounts, eay, a few thousands of rupees.  All such. big amounts
should come up before the House at the time of the general budget. I
know that it will be urged on behalf of the Government that the nevessity
was felt later on after the budget had been presented, but the Deparﬁrnent
should be careful enough to scrutinise the budget and to frame it 1n such a
way as to cover all their necessities. In any case, their necessities should
not arise in such a way as to double the original budget. Last yedr, I re-
member, a similar supplementary demand was presented to the Heuse and
there was no necessity whatsoever for it. . The money which was pussed
by the House was not spent because it was not required.  Therefore, the
present occasion is the proper time to sound a note of warning to the effect
that in presenting the supplementary demands the Department should be
very cautious. The Department will come forward with the plea that the
demand war placed before the Standing Finance Committee and they
approved of it. But the Standing Finance Committee, I find, while giv-
ing their approval, have written only this :

1t

“‘A supplementary demand for Rs. . . ... . for expenditure in 1941-42 was placed
before the Btanding Finance Committee.  Page 150 of the proceedings of the
Standing Finance Committce, Vol. XVIII, No. 5.

Thoy do not say whether thev criticised it or full particulars were placed
before them. In paragraphs 7 and 8, they say : .

*The hudget estimate includes 7 lakhs for credits.

8. The approval of the committee is requested to :

(i) = supplementary demand of Rs. 48,87,000 heing placed before the Legis-
lative Assembly for expenditure under this head for 1941.42, and

ii) a demand of Ras. 4,83,62,000 being placed before the Legislative Assembl
@ ‘for expenditure under this head for 1042-43." o y

Mr. T. 8. Sankara Alyer: Please read paragraph 4 on page 149.
. .

Maulvi Muhammad Abdul Ghani: Our attention has been drawn only to
page 150. So I have to look first- to that page which has been referred to
by the Department in presenting the supplementary demand. . It is only
now that the Honourable Member has drawn my attention to page 149. Ttis
difficult for me to make up my mind and go through that page which has
been referred to just now. They should be cautious enough to invite our
attention to the right page when dealing with things like these. Instead
of giving a wrong page of reference, they should have given the very page
to which this particular item of 48 lakhs odd refers.

We are not against sanctioning any demand which comes before us in
the shape of a supplementary demand, but we are only afraid that the
various administrations are not cautious enough of their reguirements while
presenting their original budgets.

The Homourable Mr. M. 8. Aney (Lesder of the House): We cannot
hear you gt this end.
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Maulvi Muhammad ‘Abdul Ghani: I have always said in this House that
the Railways are a losing concern and therefore there is no necessity for
the Treasury Benches to hear any opinion which may sound bitter to them,
because mine is an expression of opinion against the authority which is
always for extravagance.

Mr. Deputy President (Mr. Akhil Chandra Datta) : Even the Treasury
Benches are entitled to hear what you say.

Maulvi Muhammad Abdul Ghani: They. are never willing to hear us,
because they have no value for the money. They only know how to tax
the people irrespective of the fact whether the people are in a capacity to
bear it or not. So, how can they be in a mood to listen to the criticism of
the tax-payer. However, I have done my duty and I oppose the demand.

The Honourable Bir Andrew Olow: Bir, in those portions of his speech
which the Honourable Member who has just sat down allowed me to hear,
T gathered that he was referring to the Procedure of the Standing Finance
Committee in the first instance. T would suggest to you, Sir, that those
remarks were hardly relevant to the motion before the House and I do not
propose to follow him in that field. I would merely observe that, so far as
I understood him, his proposals were that the proceedings should be print-
ed at some length. Tn war time that would lead to a considerable expendi-
ture of paper, which is at present a difficulty. And it seemed perfectly
clear from the latter part of his speech that even the short account of the
proceedings he has not studied, becsuse reference is given to page 150
which embodies the conclusions reached by the Committee, at the end of
brief memorandum occupying pages 149-150.  But apparently he did not
look over the page which gives details.

The main point which he seemed to be making in the latter part of his
speech was that we should not come for Supplementary Demands, that we
should put all we want in the original Budget. Unexpected requirements
are bound to arise.  You cannot go on, after the traffic increaser at the
unexpected rate which it has done in the last year, without expecting some
increase in expenditure also. Tf we were to adopt his suggestion and fix
our hudget figures so high as to avoid all dunger of Supplementary Demand,
we should obviously be giving the House figures up to which we do not
expect to work. If we had to ensure ‘against any additional demand
coming in, we should have to soak the budget, so to speak, by putting our
figures higher than the amount which we expect to spend. Tf my Honour-
able friend were to look at the Memorandum put up to the Standing
Finance Committee, he would find that a very large element in this Grant
is ‘air raid precautions’ and at the time of framing the Budget for 1041-42,
that is, the current year's Budget, T think very few Membera in this Housc
expected that air raids would have the importance they have assumed for
us today The other main element consists in allowances to the staff in
such form as dearness allowances and gratuities. I hope that my Honour-
able friend is not opposed to that grant.

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is :
“That a supplementary sum not exceeding Rs. 48.87.000, be nted to the
Clma'mm:rdGk_m&i.;.° in Conr::g fal defray the charges which will mmgnin course of
vyment during, ear st March, i pect of * i
o %‘ ¥ "'e.n g the 31 1942, in respect of ‘Working Expenses—
‘The motion was adopted.
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DemanD No. 8—INTEREST CHARGES, v

. Mr.T. 5. Btnluu Alyer: Sir, I move :

R

“That a supplementary sum not exceeding Rs. 1,000 be granted. to the
Governor Gencral in Council to defray the charges which will come in course of
payment during the year ending the 31st Marth, 1942, in respect of ‘Interesi.charges'.”

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is :

“That s supplementary sum not exceeding Rs. 1,000 be granted' to the
Governor Geoneral in Council to defray the charges which will come in course of
puymcut during the year ending the 31st March, 1942, in respect of ‘Interesy charges’.”

‘The motion was udopted.

DeEMAND No. 9-A—REPAYMBNT TO DEPRECIATION RESERVE FUND.
Mr. T. S. Bankara Aiyer: Sir, I move :

“That a supplementary sum not exceeding Rs. 7,07,60,000 be granted to the
Governor General in Council to defray the charges which will come in course of
payment during the year ending the 3lst March, 1842, in respect of ‘Re-paymcut to
Depreciation Reserve Fund'.”

Mr, Deputy President (Mr. Akhil Chandra Datta) : Motion moved :

““That a supplementary sum not exceeding Rs. 7,07,60,000 be granted to the
Governor General in Council to defray the charges which will come in course of

payment during the year ending the 3lst March, 1842 in respect of ‘Re-payment to
Depreciation Reserve Fund’.”

Mr. Jamnadas M. Mehta: Sir, I rise to oppose this Demand. I hope,
that thin as the Hcuse is, it will remember that it is the watchdoy of the
interests of the masses, purticularly of the third class passengers and of the
workers in Indian railways.  During the discussion of the Railway Budget,
I have stated in how many ways the railway authorities comnmit depreda-
tions on the revenue and thereby conceal the heaviness of the burden on
their customers. This is one more instance. Only in 1937, the Honour-
able 8ir Muhammad Zafrullah Khan in his Budget speech on the railways
axpressed that it was the policy of the Government not to claim firomn
Railway revenues the repayment of the so-called debt to the Depreciation
Fund. His observations will be found on page 807, Vol. I (1937)—Assem-
bly Debates. There he definitely stated that the Government proposed
not to claim this money and that they would move a proposition to that
effect in the course of the year. I will read out one or two sentences from
that speech : :

‘Even if we assume that from the next year railways would begin to earn surpluses,
existing liabilities will not be completely discharged for many years and meanwhile
further liabilities in respect of contributions to general revenues will continue to
accumulate. It will thus be impossible for railways to resume current contributions
to general revenues within any reasonable period that can be foreseen. The wisest
plan in the circumstances appears to be to write off all these liabilities and to start
the ‘next year on the basis of a clean slate so far as these liabilities are concerned.
Tt might be urged that the adoption of this course would result in depleting the Depre-
ciation Fund to an unduly low figure. An objection of this kind would have some theo-
retical validity but I do not think we wounld be incurring any wndue risk in, adopting
the course that I have suggested. ~The actusl balance in the Depreciation Fund at the
end of 1036-37 is expected to be in the neighbourhood of.14 crores, excluding the
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share of the Burma railwaye, and, so far as we can foresee at present, current contri-
butions to the Fund would be more than sufficient to provide for all our ordinary
needs. The cpening balance in 1937-38 may be nfely regarded as sufficient to provide
for all emergencies that we can at present foresee.’

So, Sir, when the Depreciation Fund was at 14 crores, this wus the'
opinion of the Government of India that there was no risk in foregoing this'
so-called arrears and that they should be written off the books. Now, our
Depreciation Fund is considerably larger and yet the policy of the Govern-
ment has altered in six years time. The House at that time passed a
Resolution declaring a moratorium for two or three years and then do the
needful.  Now, that period has very nearly come to an end and at that
time the Government perform a complete volte face and instead of writing
off, the whole of the so-called debt they have come forward to claim it,,
You cannot trust the word of the Government for a single minute. They
elude you unless you are careful. Here is their plighted word that they do
not need the repayment, that it was safe to write off. If Rs. 14 crores were
only wliat they had then got, T say they have got many times 14 crores
to-day in the Depreciation Fund, and it is altogether unnecessary to repay
the so-called loan to the Depreciation Fund. I tell you, why. What
would have happened if this seven crores would have remained in the
Railway revenues? You could have reduced third class fares, you would
not have been able to prove any necessity for raising tha rites and fares.
You could have safely given 72 lakhs for extending Provident Fund contri-
bution benefits to the workers. You could have given them more dearness
allowance than you have given,—15 per cent. against & rise in the cost of
living by 80 per cent. But if they show these surpluses they cannot
explain why they do not give it. Therefore, they conceal and change their
rules, sdopt one policy one day and another policy another day. But all
roads lead to Rome, namely, to conceal money. This kind of policy the
House must ahsolutely dissociate itself with, and if you are the guardians
of the interests of the third-class passengers and of the workers, you should
refuse to make this grant and compel them to forego the increases that
they have made in the rates and fares, compel them to give more dearnexss
allowance to the workers, reduce the rates and fares.

The alternative to the House is this that once you adopt this the oppor-
tunity will be gone. Fourteen crores were considered by the Government
of India’s representative who sat in the place of Bir Andrew Clow ouly
five or six years ago. And here I must point out that my Honourabls
friend, Mr. Aiver, was not right in saying that I objected to the cost
of renewals being charged to working expenses. He evidently overlooked
No. 3, on page 8,—Relining and Rebuilding certain projects. = When you
rebuild a bridge you give the Depreciation Fund a debit, and if the new
bridge is an improvement, cost goes to capital. Never have I heard that
you should make a second charge to revenue for an asset whose cost fs
collected already in the Depreciation Fund. Every year you are providing
Depreciation Fund for these bridges from 1924 to this day. Where is that
money? What is the depreciation you have laid aside for these tunnels
and bridges? = When you rebuild them why cannot you use that money
and why should you sgain try to raid revenue in order to conceal yout
bloated surpluses?

Therefore, 8ir, I cannot agree that Government are doing right by. their
own customers. They are trying to kill the goose that lsys the golden
eggs. - They are pursuing o wrong financial policy which of course I can- .
not discuss here.  But this amotnt of seven crores and seven lakhs fs
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wholly unnecessary. It is ngainst the declared intentions of Government
themselves. It is » wrong thing to charge double depreciation for relining
the tunnels and rebuilding of bridges the cost of which is already collected
in the Depreciation Fund. Therefore, this demand for repayment to the
depreciation is not necessary. If you refuse it you will be helping the
third-class passengers, you will be helping the workers, you will be axpos-
ing the drain on revenue which seems to be the policy. I record my
entire opposition to this because you take away out of the wdrkers what
is due to them, you take more from the third-class passengers which is ncv
due to you according to the cost of transport. And you conceal this in
various ways and thereby do not allow the public to enjoy the benefils of
reduced rates and fares. Tt is said in the Aeworth Committee's Repcrt
that the surpluses of the railways should among other things be used for
reducing rates and fures. Let them read the Aeworth Committee’s Report.
Here is a surplus which is unnecessary. It is a double charge to revenue
for depreciation. It is a recantation of the policy of Government declared
six years age. It is unfair to every interest.  Sir, I oppose.

Mr. T. 8. Sankara Alyar: Sir, T will restrict myself to the question raised
by my Honourable friend, Mr. Jamnadus Mehta, the qu-stion, namely, of
the adequary, or excessivencss, of the present rate of contribution to the
Depreciation Fund and the present level of balance in that fund. As T
began to explain the other day, Sir, when the guillotine was applied, a
wrong impression prevails in certain quarters that the rate of contribntion
and the balance are excessive.

To begin with, the principle on which we delermine the yearly cortri-
bution to the Depreciation Fund, the principle with which we started in
April, 1924, and which has not been abandoned yel and still holds good, is
the principle that, during the life of an asset which has come into exist-
ence, we should, by equul yearly puyments into the fund, build up 2 sum
which, on the expiry of the life of the asset, will be equivalent to the origi-
nal cost of the nsset. That is to say, when the assct becomes dead, 8o to
say, and has to be replaced, you should have in the fund a sum equal to
the total original cost, though, generally, the amount which you actually
want then is something more. This principle must be accepted as sound
by any judicious critic. The railway depreciation reserve fund has heen
built up on this principle, and a fund, which has bcen built up on this
sound principle, can never be deemed excessive. If it is found excessive
at all, it must be due to the {act that the normal lives fixed for the
various assets were perhaps fixed at a lower figure than they ought to ve.
That is a separate question and would require investigation, if necessary.
But, even in this respect, a rough. investigation made in the Railway
Board's office at my instance very recently disclosed that no substautial
change would seem called for in the normal lives already -fired. The
simple formula of 1.80th of the capital at charge, which was ardoplted on
the suggestion of the late Sir Reghavendra Rau in 1936-87, was only with
a view. to achieving simplicity. 1t was intended to replace the old
method, and it was intendoed to have the same effect as the ola method.
Thus; Sir, the rate of contribution to the Depreciation Fund is based on
quite & sound principle, and the contribution thus made cannot be von-
sidered excessive. ) ' 3

There are, further, Sir, three important considerations which will show
thiat neither the rates of contribution, nor the balance in the fund, can be
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deemed excessive. The first and foremost pomsideration it this. - When
we started the Depreciation Fund on 1st April, 1024, we did not start
with any arrear contribution; that is, no contribution was made to the fund
on account of the deterioration whioh must have already occurred tc a
considerable extent in all the assets which were in existence on that date.
We started on a blank sheet. We begau to contribute to the Fund ounly
from 1st April, 1924, say, roughly at 1-80th of the capital ai charge. So,
at the end of the first year, we had only the contribution which covered
the deterioration that could be deemed to have occurred in that vear and
soon, for subsequent years. It is evident then that the balance in the Fund
can never be adequate to meet all the depreciation that Las occurred
throughout the past. An investigation wus made by me recently in this
matter and it disclosed the most interesting and illuminating fact that,
in the 17 years from 1924-25 to 1940-41, we had actually incurred 140
crores of rupees of expenditure on renewsals and replacements of assets,
which were in existence on 1st April, 1924, while, against this huge :um,
we had contributed to the Fund only about 456 crores. We have thus over-
drawn the Deprecintion Fund account to the extent of about 100 crcres.
We have been bartering' away the future, so to say, and drawing heavily
-on the provision for future requirements. :

The second consideration, Sir, is this. We calculate the oontribution
to the Depreciation Fund only on the original cost of the asset, but what
happens ordinarily is that, when the renewals actually take place, the
renewals have to be done at a higher price levél than that at which it was
-originally constructed. The cost of renewal turns out to be more than the
original cost. But still the whole of the cost of renewal is debited to the
Deprecintion Fund. Where is that extra money to ecome from?. In that
respeet we must consider the Depreciation Fund insufficient. ' '

Then, Sir, there is a third consideration. We do not make any provi-

3P sion under the existing system for what is called obsolescence.

F-M. (Cerlain assets become obsolote to replace before their lives
expire. We cannot use them any longer and have them before they fall
-due for replucement. Apart from any other consideration, Sir, these three
considerations, by themselves, would prove indubitably that the balances
st the credit of the Depreciation Fund, if anything are inadequate and not
-excessive

-Well, Sir, our Honourable friend, Mr. Jamnadas Mbehta, apparently
belongs ‘to a class of what shall T say—business-managers who believe in
.crediting all the receipts and earnings to revenue and debiting all expen-
Jiture to capital, or deprecigtion-fund. 1 can only tay, Bir, if a contvern is’
started on ‘that principle, I-am afraid:I should be the last persen to join
it, and I can assure my Honourable friend that even those whe: join will
walk out: with bags of money after twa. or thrée yeéars, leaving:rnin hehind
for posperity. e G .

;. Mx. Jamnadag M. Mehta: Very clever of you.

"Mr, T. B, Bankara Alyer: Bir, it is a folly, it is unwise, to avoid -debit-
ing to revenue the expenditure which is legitimately chargesble to it, and
‘it.is equally unwise to draw. upon ihe depreciation iund.-.iio!, plrpasas for
‘which it ig not intended and for which there is no provision in it: .On
these considerations, Government is now convinced that neither the vearly
-ceptribution to the Depreciation. Fupd,. nor the presant: balance in the Fand
-csn be:deemed emoessiye. v '
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Maulvi Muhammad Abdul Ghani:  Sir, my Honourable friend, Mr.
Jamnadas Mehta, has very rightly pointed out that the Government of
India had already foregone their rights of taking any amount which accrued:
against the Depreciation Fund. He pointed out that there is no necessity
to put back this grant into the Depreciation Fund. My Honourable-
friend who has just spoken said . . . . . ‘

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable:
Member must be very brief because the Mover of the motion has already
replied to the debate.

Maulvi Mubammad Abdul Ghani: Sir, I will be very brief. The Gov-
ernment should have been cautious enough not to forego that legitiinate
right. They have already foregone that right and after foregoing that right
they cannot raise this question of legitimacy of rights. 8o, this grant.
should not be put back. into the Depreciation Fund.

The Honourable Sir Andrew Olow: Sir, I would just like to say o few
words. I think some arguments were used by Mr. Jamnudas Mehta which
implied that Government in soun:e mysterious way had gone back on their-
word, which was distinctly misleading. B8ir Mubammad Zafrullah Khan
was considering a proposal which did not prove ucceptable to the House
but which would have made the whole position of the Railways entirely
different. 1t was that their whole debt—not merely to the Depreciation
Reserve Fund, but also to general revenues—should be wiped out, and
that they should start with a clean slate, and that would have put the-
Railways in an entirely different position.

Further, he was speaking when the facts were entirely different from-
what they are now, when he said that there seems to be no prospect of
Railways ever being able to repay this debt. Now, we find ourselves in.
an entirely different position and it would be a very unstatesmanlike
attitude to repeat in entirely different circumstances statements that had
been made five or six years ago. We have to face facts as they confront.
us. He went on to suggest that in some inysterious way we will be bene-
fiting the third class passengers by rejecting the motion. I think he failed
to realize that the change which we ure proposing here is not to transfer
this money from r«veuue Lo depreciation but to transfer it from one reserve
to snother—from the ordinary ruilway reserve, which was our original inten-
tion, to the depreciation reserve—and that step has been taken because of
the reascns so lucidly explained by my Honourable friend, the Financial
Commissioner, that the Depreciation Fund hes an inadequate smount at
ite disposal.

Furthee, my Honourable friend said that we were killing the goose tha#
lays the golden eggs. In view of what he has said it is he who wants to
do that because he wants me to take the money out which should ke im
the Depreciaticn Fund and to spend it on giviig the passengers of today
extra benefits and landing the passengers of tomorrow with a bankrupé:
syﬂtem.' ‘e . . . -

St 7. E. Jambe (Medrsa: Européar): That woud be Killing the
gander| I ! Ll - ‘

'Phis -Hoaourable 8ir Andrew Clow: I 'vas stapgersd 'to liear him: quete
the Ackworth Report in his support. If there was.ons-poht ‘they diressed



DEMANDS FOR SUPPLEMENTARY GRANTS—RAILWAYS 743

it was that the hand to mouth policy which the Railways pursued in the
last war was suicidal and should not be followed.

I would appeal to the House that if you are going to borrow money
from the Fund and not repay when opportunity offers, you are doing sorne-
thing most dangerous. The robbing of this fund was a mast regrettable
necessity. and now that we are in a position to put back the money that
was robbed we should certainly take the opportunity to do so.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That a supplementary sum not exceeding Rs. 7,07,60,000 be granted to the
Governor General in Council to defray the charges which will come in course of
payment during‘the year ending the 31st March, 1842, in respect of ‘Re-psyment to
Depreciation serve Fund’.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Friday. 6th
March, 1943,
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